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- 0OA29,67,87, 113, 126, 137, 181, 212, 266, 268,
?ﬁr’ g t 269,.277,281,:299, 300, 301, 302, 303, 319, 325,
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| 348,350,351, 352,353,354, 355, 356, 357, 358,
359,362,363, 364, 366, 368, 369, 370, 371,372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395,400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566; 567, 580, 582, 601,
634, 635, 791, 822, 880, 898, 904, 905, 939, 942,

1952, 1100, 1202, 1225 0f 2013.

Thursday, this the 6" day of March, 2014

CORAM: ‘
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. OA 29/2013

I. C.H. Mohammed Yasin
S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

to

I.P.Latheef

S/o Atteka _

Thiruvathapura, Kiltan Island, :

Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

I Union Territory of L.akshadweep represented by
the Administrator, Kavarathi Island-682 555

2. The Director O'I’Panéhayath :
Union Territory of Lakshadweep
Kavarathi Island-682 555

The Chairperson
Village (Dweep) Panchayath
Kiltan Island, Union Territory of LLakshadweep-682 558

(U9




4. The Txecullve Ofﬁcex ? 'E% _
a Vill age (Dweep) Panchayath e ‘
3 'Klltanilsland Union Temtory of Lakshadweep- 682 558

"I(ll“tan?':lsland ' :
Umon I"emtory odek%hadweep 682 538. Respondents

(By Advocate: (Mr.S.Radhakrlshnan (R1,2 & 5)
: (Mr.R.Ramdas (R3)

2. OA 67/2013.

. Seedikoya.M.
< S/o Abbosala Koya
Malayattlyoda Kiltan Island.
_ Umon T emtory of Lakshadweep-682 558.

' Malsha 1 v
S/o Kldavu Komalam
Thenakkal House, Kiltan Island
.Umon T (’,Il”ltOly of Lakshadweep 682 558.

§9]

3. Abdulla AP,
Slo Khalid
Allmapuxa Kiltan Island
Umon 1err1t01y of LLakshadweep-682 558.

4. 'Ra71 o

5. Sayed ,Muhammed Koya C. II
So: Muthukoya
’ Chamayath House, Kiltan Island
Umon Temtory ofLakshadweep 682 558.

6. Rafeek (han H M.
S/o Abdul Rehman
Ali 1ya1 [l‘rouse,. Kiltan Island , _
nion T ory ofLakshadweep 682 558. - Applicants

‘habu'Sreedharan)

Versus



Umon Terl 1tory of Lakshadweep represented by
¥ mlmstrator Kavarathl Island-682 555

Umon err'ltdry of Lakshadweep
Kavarathl I%land 682 555

3. The Chalrperson
Vlllage (Dweep) Panchayath
<1ltan lsland Union Territory of Lakshadweep- 682 558

4. Thc Executive Officer
Village (Dweep) Panchayath
Kiltan Island . :
Umon T err1t01y of Lakshadweep-682 558 Respondents

(By Advocate: (Mr S.Radhakrishnan (R1,2 & 4)

i 3. OA 87/2013

[ Abdul Salam P. P ,age 43
g/o Saldmuhammed
-Puthlyapura Kiltan Island
Lakshadweep

Applicants

Versus

l. T he Admlmstrator
Umon Territory of Lakshadweep
Kavaldthl 682 555

Th D,lrector ‘Department of Science & Technology

4. 1 he Chalrperson Village (Dweep) Panchayath
Klltan Is land Lakshadweep-682 558 Respondents

‘ :




(By Advocate 'Y(I‘:\/.Ix S.Radhakrishnan (R1,2 & 3)
¥ (Mr R.Ramdas — R4)

4. " 'O_A 1132013

. Mufﬁukdya T.P.
~ S/o Kidave Haji
Thlruvathapwa Kiltan, Lakshadweep.

2. Sallh P -
S/o Ibrahlm Haji
Pandaxa letan Lakshadweep.

3. Yacoob P K
S/0.Subair.A.
Punnakkad, Kiltan, Lakshadweep.

4. Ali Mohammed ,
S/;o ,Attaka, Aliyar, Kiltan, Lakshadweep.

S. Kunhlkoya A.P.
b/o Sayed Muhammed P.K.
ral kalapura Kiltan, Lakshadweep.

7. \ vnavvar'
é/o Shalk K K Palllyachetta Kiltan, Lakshadweep.

8. Salhcn C II
_ S/o Mohammed P.
Chad1pu1a K ;ltan Lakshadweep.

10. ;
- S/o K nh‘r Hajl Palllthlthlyoda | |
Klltan, Lakqhadweep ’ Applicants
(By Ad»ocate Ms Dalsy [ Daniel)

Versus



Ihe Admmlstratox
Union T erritory of Lakshadweep
Kavarathi-682 555.

Tl:ﬁe C:hairpe'l 'son

Vlllag,e (Dweep) Panchayath
Kiltan 682 558

8]

(OS]

1 he Employment Officer
Kdlealhl La kshadweep 682 555

4. D,ir;_actor ofPanchayath
Department of Panchayath
- Kavarathi — 682 555

5. The Executive Officer
Village (Dweep) Panchayat, Kiltan — 682 558

6. -lléftilc'ultuxal Assistant
Vlllage (Dweep) Panchayat, Kiltan-682 558.

(By Advocv ':{e Mr 9 Radhakrlshnan R1,3 4&5)

l. Asadul a. K C
S/o Yousuff
Kdnmcheua Kiltan Island
Ul of Lakshdadwcep 682 558

2. Kunhl I\/I ,
S/‘oAmbukoya
. el,:K ‘1_11an Island

dweep-682 558

S/o Mohammedb
Komalam <1ltan [sland
U T ofl a <shdadwcep 682 558

4. Saleem P. P
S/o Hamsa ,

Puthenpura Kiltan Island
UT ofLakshdadweep 682 558

}_(I:iltan [sland
hdadweep-682 558

Respondents



6.

. \7.;.%,?;,;-¢-,\ef.'.:%?’:f;j3'.;£;t G

6

Kunhl KP '

Abdu] Kasun :;Pv.-V
S/o. Muneer- ..’
Pentamvell Klltan [sland

UT of Lakshdadweep-682 558. Applicants

(By Ad_vbcate: Mr.Shabu Sreedharan)

N

Versds

Umon Fellltoxy of Lakshadweep replesenled by
the Admmlstratox Kavarathi Island-682 555

Thc Duector of Panchayath
Umon Felrltory of Lakshadweep
Kava1ath1 Island 682 555

.‘I”he Llyanyperson
Village (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

'l’h‘c‘fxé‘cutive Officer
‘\/lllagc (chcp) Panchayath

T(lllan lsland Umon Territory of Lakshadweep 682 558

~

70na__,O ﬁcé Kll'ltan Island A
Umon lemtony of Lakshadweep-682 558. Respondents

(By Ac voc-ate ] (Mx S.Radhakrishnan (R1,2,4 & 5)

6.

I

o

OA 137/2013

Ialaludheen K K.
S/0 Shaik Poovalap
Poovalap House Kiltan Island,




Qu:e—, Kiltan Island,
;sha_ Weep 682 558.

4. Ameelall A. P
* S/o Syed Mohammed

Arakalapura-House, Kiltan | sland,
UF ofLakshadweep 682 558.

5. lsmail T
S/o Yusuf
Tholiyoda House, Kiltan Island,
uT offLakshadweep—682 558.

6. %yed Mohammed Koya K.P.
Slo Mohammed
Kanjipura House, Kiltan Island,
UT of L. akshadweep-682 558.

7. . Kasimkoya C.H.
S/o Muthukoya
Ammipura House, Kiltan Island,
U"l of akshadweep 682 558. ) Applicants

Versus

1tory of Lakshadweep represented by
stratm Kavarathi Island-682 555

2. l he VDuectm of Panchayath
Umon T emtmy of Lakshadweep
Kavarathl Island 682 555

(OS]

The Chauperson
| Vlllagg (Dweep) Panchayath
Klltd [slarid/Union Territory ofLakshadweep 682 558

5. lhe Asmstant Engmeer
Electrlcal Sub: Division
' Klltdl’l [sland
| ’ Umon T emtory of Lakshadweep-682 558. Respondents
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Radhakrishnan (R1,2,4 & 5)

I Sada <athulla A, ’ age 38
- S/o-Kunhi Ahammed
: AJI’ldd House, Klltan Island
I akshadweep

2. _Na1 a,rulla P T age 26
Slo Kunhl
Pa]l1th1th1yoda House Klltan Island
L akshddweep
(By AdeCate:'Ms—.'Déﬂisy 1. Da‘n‘iel)
| | Versus

l. 1 he AdmmlstIatOI

o Umon Territory of Lakshadweep
Kdled[hl 682 555,

Tfhe Chanpexson

De )anment:of Panchayath
Kava1ath1 682 558

(By Advocate I\/h S Radhakmhnan (Rl& 3)

8. - OANO 212/2013

P P Havvabl W/o ‘Abdul Salam
Labou1<:1 Agy ‘icultural Department,
R Agatl Islan Ré&dmgD at Pallipuram House,
U . fL_ak_shadweep,

(By Advgcate: Jaju Babu)

I lhe ‘Dile'c'tof{o;f Agrlculture
Union Terr 110ry of Lakshadweep
Kdvaxattl Island - 082 555.

;_{% J:,,,vu; fwmmﬁ_ U

Applicants

Respondents

| Applicant
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T he Admlnlstrator

Umon Temtory ofLakshddweep
Kavarattl Island 682 555.

(By Advocalc I\/Ir S Radhakrlshnan)

9.

o

(OS]

s

™

O A 266/2013

Sablr Ah K
I(unyathlyoda;House,
Kiltan Island.

" C.P. Firoz

Chemmanam Palli House
Kalpeni Island.

K.P. Cller_lyakoyé
Karuppathapura House,
Kalpeni' Island.

M.C: Jaff_el-f =
Pakldpura';House
Kalpenl Island

Habsa A
Allkome House

Klltan Island

A P Naseema
Aynapura House,
Kavaralhf{ Is]and

Lakshadweep (Secretariat),
Kaval am ~ 682 555.

355.

Admlnlstratlon, of the Union Territory
of L. l<shadweep, Kavarathi — 682 555.
: 'The Dnector (Selvwes)
Admlnlstratlon of the Union Territory

] nvironment of Forests
of Lakshadweep,

Respondents

Applicants

Respondents



(By Advocate Mr S, Radhaknshnan)

10. () A No 268/2013

e'(‘i Mohammed
: use, Agatti Island
Umon Ten 1tory, Lakshadweep.

2. B M Mansoor

S/o. Late A.C: Mohammed Jalaluddin
Bharkath Manzil

Agati Island, Union Territory

L akshadweep Applicants

(By Aqlvqca_te; Mr. Grashious Kuriakose)
- Versus

| Jhe Admlmstrator

Umon Terr itory of Lakshadweep
Kavaratu 682 555.

2. 7he DII‘CCtOI of Panchayath
Department of Panchayath
oKavaxam -~ 682 S55.

Dx'njectm of@mence and Technology
it ‘

Kavarathl

5. spec‘i"a I Officer -
Vlllage (Dweep Panchayat Agatti) - 682558, Respondents

(By /\dvocale M. S Radhakrlshnan)

1. ()A 269/2013

tan Island, '
Applicant
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Versus

fétor ‘
ory of Lakshadweep
682 555

2. ]he(,halrper%on "
Village (Dweep) Panchayath
Kilian-682 558

3. T;he.vEmpl(v)yment Officer
Kavarathi, LLakshadweep-682 555.

N

Director of Panchayath
Department of Panchayath
Kavarathi -682 555

5.« The Executive Officer
Village (Dweep) Panchayath
Kiltan-682 558

6. Hoﬁicll-ltle'al' Assistant
Village (Dweep) Panchayat,
Kiltan-682 558,

(By AdVocate:  (Mr.S.Radhakrishnan (R1,3 & 6)

cham Ho tan Island
Lakshadweéep

(By Advocate‘ Mr;Gr@éhious Kuriakose, Sr.)

Versus

V age (Dweep) Panchayath, Kiltan-682 558

Respondents

Applicant



I r 2 U
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4. S
) Panchayath, _
: Respondents
dhakrishnan — R1-3)
13.
[ P
S/o Sayld \%2 K.;
Vallomkadlyodu
Kiltan lsland Lakshadweep
2. ‘Say_ed Badusha‘ Muhideen S.V.
Shahar Ban Vilas House
Chetlat. Applicants

(By AdS%Q;Sa.te: Mr.Gra‘shious Kuriakose, Sr. & Ms.Daisy I Daniel)

Versus

1. "Jh A,dmmlstrator '
UT ‘of la kshadweep, Kavarathi-682 555.

2. Dneclox '

Scnence & Téchnology
Chetlat 682 556
3. DII'QCIQ} ol”I anchayath

5. Addl Sub Dmsmnal Officer
Chcllat 682 556

6. Jumol 801ent1ﬁc Officer
Chetlat 682,556

7. Acc‘o,unls.Ofﬁcer : _
ctaria lathl 682 555. ~ Respondents

dhakrlshnan—Rl-3 & 5-7)




I A K Sajeed

Kalpc‘nl Island

3. A. I Ahadabl -
Athanam Thottam House
K.alpeni-lsland;‘

4. P.P. Sulalkha
I’uthlya Pandalam House
Kalpem Island

5. _CP Noouehan __
: Chemmanam Palll House
Kalpem Island

6 A I( Beebl ;
Alakkalar House
Kalpem Island

7. l\/l P l\'/lohammed
'Mulllp,tua House

(By A . Gangesh)
~ Versus
| nls.tl'a_tm ,

ion-of the Union Territory

2. Thc Dnectol (Sezvxces)
Admmlstratmn of the Un1on l"emtory

,_y lts Director.

(By Advocate: M. S. Radhakrishnan)

df Lak,s _adweep, Kavarathi — 682 555.

Applicants

Respondents



w

AU PN

15, OA 300/2013

l. B.Koya, age 42,
S/o Bammad, Bilutheth House
Andrott Island.

2. B.Ahammed, age 43

S/o Mohammed, Bakakada House
Andrott Island.

K.K.Mohammed Basheer, age 49 -
S/o Nalla Koya, Karakunnel House,
Andrott Island.

4. P.P.Hassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott [sland.

5. M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

6. M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

7. C.Mohammed Kasim, age 44,
.S/0 Koya Kidave, Chettathada House,
Andrott [sland.

8. K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

9. T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andrott Island.

10.  B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

I, P.P.Fathimath, age 41,
~ D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

12, AlJamal, age 48,
+S/0 Abdulla Attalada, /\llyathana House,
Andrott Island. .



13.
14.
15.
16.
,17'

18.

20.
21.
| 22.
23.

24.
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A.Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Anertt Island. "
L.Khadeejomabi, age 47,

D/o Buhari, Lavanakkal House,

“ Andrott Island.

C.Pookoya, age 42,

" S/o Sayeed Mohammed, C Kunnashada House

Andrott Island.

. K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

P.N.Hakeem, age 48,
‘S/o Siddique, Pudiya Nalam,
Andrott Island.

K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
. Andrott Island.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
S/o Koyamma K.P., Moosathada,
Andrott Island. -

K.‘C_.‘jl\/[ohammved Hussain, age 39,
S/o0.Sayeed Ismail, Kannichetta,
Andrott Island.

P.P.'I:-{amz-a, age 34,
Koyakidave M.P., Pandathpura
Andrott [sland.



26.

27,

28.

29.

34.

35.

36.

M.P Khaleel, age 37,
«S/o Assainar, Matharapura House
Andrott Island.

P.P.Hassan, age 41,
S/o Abdul Khader K Perumpally House
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,
Andrott Island.

“M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. '

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

KVI\:/']ohammed Basheer, age 34,
S/o0 Aboosala U.K. Kunthathalam House,
Andrott [sland.

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island.

A. Ras'heed Khan, age 39,
eed Ismail, Aliyathara House,
- Island.

K Abdul Salam age 33,
9/0 Muthukoya Kannathimmada House,
Andrott Island.

: K..K.Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
Andrott | land



S

38.

39.

40.

42.

44,

45.

46.

47.
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P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

-T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.

Basheer Karakunnel, age 41,
S/o Sayeed Mohammed A.C., Karakunnel House,
Andrott Island.

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island. -

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

M.‘M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
_Andrott Island. '

M.Cil:;jlalwllnqeci'athbi, age 37,
D/o Yousaf, Mylachetta House,
Andrott Island.

Doulathabi, age 33,
/o Kidave, Lavanakkal House,
Andrott Island.

Guhar Madeena Beegum, age 37,
D/o Mohammed B, Aliyathara House,
Andrott Island.

okunhi Koya, age 36,
/o Yacoob, Kolikkatt House,
ndrott Island.

KDcxvesh Mohammed, age 36,
*S/o Sayeed Mohammed, Kachashada House,
Andrott Island. . Applicants

(By Advocate: Mr.K.B.Gangesh)

Versus




[N
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The Administrator
Union Territory of Lakshadweep -
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats

Administration of the Union Territory
«of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

Moh_a,linmed Shamsheer M.K.
S/o Badthesha U.P.
Mayamkkada House, Androth:

_ Mohémmed Asker
S/o Seethi
Aliyathara House, Androth.

No u'sha khan M.K.
“ §/o;Sued Koya
kakkada H_ouse,.Androth .

med KasimP.P.
S/Q gdave, Palathupra House, Androth

Abdu| Akbar
S/o"Subair
Pandath Puthiya Pura House, Androth

M‘ujé}@b Rahman
S/0 lbrahim |
Aliyathara House, Androth

(T
sim Koya
mathi House, Androth



13.
14.

15.

17.

8.
19,

(By Advocate:

Moha‘ihmed Hassan
S/o Kunhi Koya
Ayenamada House, Androth

Mohammed Abdusalam T

- S/o Abusala
“Thecheri House, Androth

Muhammed Rafi
S/o Nalla Koya K.
Poodamkakkada House, Androth

‘Muhammed Kassim

S/o Koya
Shaikkinte Veedu House, Androth

P.P.Koyamrria .
S/o P.K.Kidave
Palathupura House, Androth

Muhammed Khaleel
S/o Abdulla
Aliyathara House, Androth
Muhammed Basheer C.P.

S/o Abdul Khader

Cherikkal Puthiyapura House,

< Androth.

i | \
Mr.S.Radhakrishnan — R1 -4)
(Ms.Rekha Vasudevan (R5-19)

Respondents



16.

20

7

0A 30172013 ;

Attakoya T. V age 44
S/o (oya T hankgal T,
1 hfa lath: ,Valxyakkattu

| A droth I$land:

Sayeedi I(oya gé‘.4§3 ;
S0’ Koya’ Kldave Allyathara House,
/\ndloth Island

Mohammed age 54
S/o Shaban, Bir 1yammada House

~ Androth. Island

Yousaf, age 60
S/o Ahammed Kandalath House,
/\nd}:o'thE sla;n.d, :

Abdul Nasar age 38
S/o: Nalld Koya Kunnashada House,
/\ndloth Island

Mohammed Bashee1 age 37
S/o Yacolob Allyathala House,

@/0 Koyamm ;LMayalnpokada House,
/\ndtoth Islancjfg’ ..

Noutal age 43
Slo. Koyamma Koya Thachen House,
/\ndmth I%land |

;',e_fi:’Moosathada House,



2!

12.
13.
14, JalaIAage 37 }
Slo: Kunmseedhl Palathupura House,
/\ndloth Island :
15. Farool< age 49
S/o Koyamma Pochalam House
dxotq Island
16. _Abd’ul'éI'Iassan age 51
17.
18
19.
akem Pura House,
0 g
21.
-22.
23.

24.




26.
27. "
28.
29,
30,
31,
32.
33,
34,

35._

0 e B i 0
R

lhlyanalakam House,

‘ Kandalath House,

- Mohammed Saleem age 42

b/o Savecd Mohammed?"@’lKunnashada House,
/\ndxoth Island

i

(Jafoox age 4
Slo T hangu Koya Pentamvell House,
Andloth Island '

Si"ddceque'l age 43
S/o Kidave, Modlyothada House,
/\ndloth lsland '

éhanavas' age 33

: S/o Kunhi Koya Pochalam House,

Andloth lsland

' Pookunhl age SOn

llyathara House,

lllyaslage 367
S/o.Flamza Koya Aliyathara House,
/lndloth lsland ’

Mohammed Basheer age 39
; ohammed Aliyathara House,



38.
39.

40.

49,

43,

44.

47,
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: Mohammed Saleem age 33

Slo Koyamma Kanmpura House,
Andloth Island

Shamsuddeen age 33
S/o Abdul Kader, Belichetta House,
Andloth Island L

Kunhxscethl age 47
S/o Aboo Sala, Lavanakkal House,
And1 oth Isl and

’Yacoob age 45 .
- S/o Sainddeen, Kunnashada House,

Andxoth Island

Abdul Jdbbdl agje 38
S/o Sayeed Mohammed, Kanmchetta House,

/\ndloth I%land

J ama age 41 ~
S/o bayeed Bukan Bldumkattu Bllutheth House, |

D ,yee Bukarl Thacher1 Biyyada,

And oth Island

_ %ajma Beegum age 29

D/oiNal lakoya Lavanakkal House,
And oth I%land

3

Shahanaﬁ [%ecgum age 28

leamuddech P.T, age 33
5/0 ‘asar Chodath House,
Andxoth Is and

Iqbal age 42

- Sho Yousaf P&ndalam House,

/\ndlotl Island



48.

49.

50.

5.

- s3.

54,

55.

56. - |

57.

58.

59.

A PL S s S WS T I, 7
OB DA T

ok

Ilassan age 39
S/o Sayced_Bukan Mathalapma House
Andloth Isl"ndﬁi i

9/0 Po koya Neganmada House,

: /\ndloth Island

Kova age 36

' S/o Attakoya Mathil House,

/\ndxoth Island

Kamnl age 41
S/o:Muthu Koya Palathupuxa House,
Ancjnpgh Island.

Sakal iya, | agc‘ §32 : ‘
%/o \/Iuthukoya Bllutheth I—Iouse
/\ncxoth sland ’

Sd]lh agc 37 >
S/o Kunikoya, ‘Aynamada House,

'/\ndlothlsland. n

S/o Saye:y “_hammed Palllyet House,
Anuoth Is nd :

gayeed Mohammed age 42
S/o Kasimi, Achadapurakattu House
/\nuoth Island

‘-fa‘ge-29 |
oya; Kunnashada House



o 60.
®

61. R
62
63,
64.
6‘5._'.
66.
67
68. |
6.

71

) _H'-'becbu Rahman age 28

Sayecd_Mohammed Kunnel House

_ ada House

Cheriya Koyay age 32
S/o Aboo Salah; Perumpalll House
Andloth Island

MUJeeb Rehman age 37
S/o;Sayeed Buhari, Karakunnel House
Andloth Island

Nou{cl K, agc 33
' S/o Nattaya Koya Chenyadam House -

'Joth Islahd

: Shamsu bhumoos age 34

S’o Cher 1yakoya M, Pentamv1lapura House
Andxoth Is_land

Moh;_avmm: dul Naser age 308

:ajﬁ'dathu Lavenakkan House



72.

74.

75.

76.

77.

78.

79.

80.

82.

i Andxothiljsl‘élv{d

: Mbham e

*E'_’.’«««' .m'*'\?"- o

26

"i

Rdh: at,’age 42'”' ;
Slo: Pookutty I\/I Mathll IIouse
/\ndloth Island

gef_;37
d 'Achammada House

'Mohammcd Hassan‘
,5/0 Sayeed Mohamll
/\ndloth ',fls nd

Shamsudeen,‘ége 32
Slo Muthu Koya K. Nellal House
/\ndxoth Island

\/Iohammed Naseet Eage 28
S/o \/Iuhammed Pentamvellpuxa House
Andxoth lsland

Raulath Beegum, ége 29
S/o Thangakoya, Arathupura House
/\hdroth lslén'd

l*athahuddecn age 38

9_/0 Kndavc U K., Makkct House
Androth Island "

Mohammed Mustafa age 33
S/o /\hammadlya Jabalpwa House
Andloth I%land

'f‘c?lS'llm, age 47
& Makket House

SooSalih, age 40
l ammed Bilutheth House

S/o YouséfﬁMethalapunakatte House

J\ndxoth Island.- :

Hamsa Koya qgc 42
S0 'AhamJ akkett House
Androth Isfand,

by : s
B N T



84.
85
86.
87,
88.
89,

90.

92.
93. N
94,

. 95.

27

/\ltal\ova ’IOC 49
S/o Yacoob Al yathala House
/\ndloth Island

‘K ’. -3::;"’_5:."' 1 phlyapwa House

Fat hahulla ade 34
S/o Sayccd Mohammed I’alllyett House
/\ndloth Island " o

, Bashcel agc 55

Thachcn I\/Ioosathala

4 Andloth Island

l\/lohammcd Talook age 33
S/o Nallakoya, C.L., Tharampalli Makket House
AhCllOll’l Island

Salecm age 3l

, S/o Seetlll Kalakunnel House

/\ndlolh Island

: Mohammcd Kasnm age 33

/\.lwdlol‘hl'slallld

Sabn Khan age 33
S/o Koyammakoya "Thattampokkada House"

cati Podamkakkada House




T

96.  Akba

97

98.

99.

100.

101.

102.

104.
- 105.
106.

107.

Mohammcd Musthafa age 42
FEdayakkal House DR
/\n_dloth_ Is]and

Navas agc 25
S/o Ilussam Thahna Manzil
/\ndlolh Island

Slmnavas age;33
S/o Sha'lafudeen Mathil House
: _;_;._,ot'h Isla'ndA,, :

Haqsan age 33 :
9/0 @ccthl M Lavanakal IIousc

/\ndxoth Is]and

Iohammcd Bashcm age 42
S/o Y_ousaf Nellal House

7amul /-\bld age 26 .
S/o Kldave K Palliat House

/\ndloth I%land

Muthu Kdyd age 39 |
Sfo Kunhi, Seethl Makkelte
/\ndmlh Island

“'.(I:u;khbcel, age 30
oy'a;-;Ke,;'a‘l<l<ada House

i gé:'27 '
/0 Koy, ve M.P., Pandathupura House
/\ndloth [sland..; .



109.

110.

112,

29

Uba;‘ ulla agc 29
Slo Sathal Kannlpura House
/\ndloth Island L

Jalal, age 49

S/o Yousaf P, I\/Ioodampura House
| /\ndloth Island

. Kldavu age 55

Slo. Indeen M. Blrlyammada House
Androth Island

Kldavu age 59
S/o IrJab Mekkat House
/\ndloth Island

. Mohammed Salahudheen age 26
S/o Koya T:P., Kandeth House

~ And th lsland

114._
115'._ "j’fz.
116
117,

118.

akeer age 22
: .’1:,_ l\/Iakket House ‘

; thaf age 24
§/o Jamal I\/Iayompokkada House
/\ndloth Island

/\bdul CJafoox age 28
S/o Nallakoya T., Bappathlyoda House

‘/\ndroth Island.

Mohammed Yatluya Khan, age 23

' S/o Basheel ( Matlanouse

Kunmkoya ag,e:35
S/o' Ahmed, Ponmkam House
Androth Island.



120.

121,

LRI g

Zamul /\bld age 41
S/Q‘ s%amal “N. P Kandalath House
Andxoth Island

Mohammed dge 50 :
S/o Abdul Khader, Kaval Chetta House,
Andloth Island”' '

122L_

123.

124,

126.

129.

130.

131.

Andtoth lsland

B Mohammcd A'b'(:)o Salih age 37

S/o Mu%thafa Ammelam House,
Andloth Island

Koya age 37
S/o Sayeed Mohammed, Lavanakkal House,
/\ndloth lsland

. Mohammed Rafeek C.P., age 38
S

/-(0 S,ay‘eed Chenkkal Puthlyapuram

%/o U kas:ABll‘utheth House,
/\ndloth I%land

: Mukbcel age 28

S/o Ma;eed L, Pelumpalll House,
/\ndloth I%land

. Rashced Khan age 33

%/0 ‘Kcl)yan&n sK P‘ Bappathlyoda House,

: /\ndnolh lsland

Mohammcd Kamn age 30




7 . 132, Mohdmmcd I azal age 38"
: S/o Kndave M P Kandalath House
Andloth" Island L .

133. M

134, Jamial Ege ST
- S/a! Kldave Poovadakkattu House,
Andloth Island x " '

135, .Mohammed Saleem age 31 .
- S/o Hassan Kunm Keylyoda House,
/\ndxoth I%land

136. Koyamma age 47 _
S/o ‘Aboo Saleh Kavalchetta House

137,
| ; yamma Ka1 achetta House,
/\néi}'oth Island :

138.. /\bdul A/eez Khan age 41
o @/o Mohammed Blrayammada House,
/\ndxoth Island

139. ‘“atams.udddeen age 32

deeque M P Pazhayakamkattu House :
140.
- 14_1.

'-142;

143 ._ |
| ‘ 1 melam House



145, A

146.

148.

150.

152.

153.

154.

155.

o R k,;l pu i "M"ﬁ"‘

32

S/o Bumyamm, Am elam House,
Andlothlsland o

Mohammed Iqbal age 38
S/0 Nallakoya,, Perumpally House,

‘ Androth Island

I’ookunm age | 56
Slo Yousafllajl Bappathlyoda House
Andloth Islandfi -

Mol‘_ mmcd Basheex age 38
S/o K]dave A Mayampokkada House,
/\ndzoth I%land

Chdi iy‘akoy'a ag‘e'36

- S/o Kunnikoya P., Thacheri House,

Andloth Island

l

Nasccmudheen K S P age 28
S/o /\bdul Khade] T Katachetta Sarommapura House,

I 1yabu1'ahmaﬁ age 31 B
b/o Kunmkoya M P., Chekummada House,
/\ndloth I%land

Kunhlb1 ag,c 46

~ Slo. Kader, Peiumpalll House,

/\ndxoth Island .

'?Af‘liyéfhara House,



159.

16.2.‘
163.
164..
165, Al
166.

167.

ichanal House,

:_aéic‘ikade House,

S/o deecc K., Kunn,asi _da House,

Andx oth Island

Mohdmmed KUIaIShl age 25
S/0; Sayeed \4011ammed Karakunnel House,
/\ndloth Island |

SuaJ, age 47 -;5

S/o-Kidave K Kunnumpura House,
Anuoth Island

Mohammcd Raﬁ age 31
S/o Ham/a Koya K Pathummapura House,

S/o Kunm 'geethi Makkett I—Iouse
Andloth Is]and

gajeed Mohammed age 54
S/o Kldavu-ﬁ,'.Poovadakkattu House,

Yakoob age 40
S/o Kldavu K Ammelam House,




T Ry e R
R )

=i

\/lohammed {afee age 42
Slo Koyammakoya Mayampokkada House

_ /\ndxoth Island e

- 169.

170.

171.

Mul[akoya age 47

VS/o \/Iajec'di‘K Lavar{akkal House,

S/o Kldave P Am’melam House
/\ndroth sland E

Mohammcd Kasxm age 46
S/o Yousaf, Bappathlyoda House,

/\ndxoth [sland

173.

175.

176.

l.

: Kdvaxathl 682

Kadecja, agc:SI
D/o Kidave K., Thacheri House,
Androth lsland

=B Palathupma House,

Wisnsoen All Zdyecd PP, age 2

______ E hgl:lah Purathlkkatt Puthiyapuram,
/\ndloth'lsland'}.?i' | -

'
‘,

All /\kbar K dge 25
S/o Lhenyakoya Kannathlmada

i o d
I ?Qarl}gclsh)
Versus
l hc /\dmlmsu at01

/\dmlmsu atlon ofthe uT of Lakshadweep

i‘;/\gnculture
‘:. \teep, Kavarathl 682 555

Applicants



17.

Respbndcnts
te: Mr.S:Radhakrishnan)

OA 302/:201'3" 0

Jaffer, age 35
S/o B"xbUJan Pannethechetta House

Amml lsland

/\mlm lslahd :

Vallakoya '1§3€ 40
S/o /\bdulla Koya Puthoya Kanniyam House

/\nﬁm luianld"

Jabbal P c age 36
S/o Cheriya Koya, Purakkachetta House
/\mml l%land

koya, Mampuram House

:/{:\11)31111' Islan Applicants

(By Advocatc Mr‘.g:I!{.Bl.Gvangesh)



36

- Versus

l. fl he Admmxshaton _
Admmlstrauon ofthe‘U ofLakshadweep
,,Kavcndthl 682 535"

1ent=of Panchayats ‘
nin Stratlon ofthe UT of Lakshadweep
I\avanathl 682 555 o

3. Dlsu ict Panchayat
Amini.represented by its

Executive‘Ofﬁcer.

4. Village (Dw cep) Panchayat
- Amini I%Iand represented by its
I=xecutive Officer. Respondents

(By Adiv:oscat:e;jM)‘Q”S__.IE'{édhakrishnan/M/S Sheriff Associates)

I Ab()()béﬂ‘(él:{‘}‘ X dge 41
9/0 Kunlnkunhl Pallam House
]\avaxalhl Island

2. \/Imthafa B A

L2

S/o (,hcnyakoya K , Ayhipura House
l\av Ildlhl Island

S. YdéOOb K P' agé 41
S/o Kidave U P.} Kuttipapepura House
l\avalalhl Island




16.

18.

Mujecb Rchn f’f”"‘-U.P age 34

]\/ILIJCCb Rehman B, age.. O*:
Slo ]"hangakoya Blreka] House
Kcl\/dldlhl sland B

Salllha ag,c 32
‘D/o Ali /\1adam Poovmoda House
Ka\/dldlhl Islmd '

Bdshecz P ; age 44 - .
@/o Mohammec{Palhpuxa Puthiya Illam House

S/o /\hmed Kalummada Kadapurathaba House-
(avalalhl Island

Salccm A I ag,lc 34 :
g/o Mohammed (, , Athampapepura House
I\avaxalhl Ishnd. : '

. I\/Iohanmed I ssam P A, ~age 29

i jkad House

Anwan A.lﬂlg; age ,39
‘Sto_Muthu, Aynepuxa
(avalalhl Island



19’,
©20.
21,
22.
23.
2.
25.
26,
'27.
28.

29.

/\nsax P.P.

38

Kavaxathl Island_

Maml<1an KP age 30 o
S/o Abdulla A, Kuttltapepura
Agatti lsland :

Ihdayathul a 5 \/I age 36

- Slo, Ham7ath B: K. 5 Subalda Man211
I\avalalhl Island

N age 31 :
S/o Chcnya (oya K.P. Paklchlpuxa
Kavalatlnl land

Sullman K age 38
Slo (1dave U P. Kuttlpappepura
Ka\/dldlhl Island '

Yacoob CiP agje 40

/\Ltdkoya B age 41

Sl ‘/\boobackel .MI Birekal House




33,
34..'
35,
36. "
37.
.38'.
39.
40.
41.

42,

Mohammed R, fi P.
S/o Chc1 1ya Koya P
Kavalathl lsland

Pookoya P, P age 4

Slo Ba‘b'.‘Jem I\/I P‘Ut _%ya ura House
Klltan I%land ‘

_ Ilu%samall K P ;age. 33

Slo, Muhammcd C, Kuttlthayapura House
Kava1 athl Island '

Sulaimah M' “age 37 |
S/o Hamzath M. , Maidanoda House

Kavaxathl Islcmd

Ka]a Hussam C age 37
S/_g{,\hammed Khan T.P., Chungam House -

chiman TK.., dge 38
“hka‘d'HOuse R

Mohammcd Shaﬂ K.P. , age 32

- S/o Sayed Poo A, Kakachlyapuxa House

Kavalathl shnd

Mohammcd Raﬁ B.; age 33
S/o /\uakldav(, F P Beexanthoda House




= = TR
" e "4),. “&m -

o

43l. N
44.

45.

Ka\/axathi Ishnd '

46. @Haxafudhecﬁ, age'24
Slo,Ali A.; Poovinoda House
.Kavmalhl lsland S Applicants

(By Ad\{o‘c'ate:"I\{Ix}.I,(i.'B.G,angesh)

R Versus

I
2. ment ol :.AgI]CUItUIE

U [ of Lakshadwcep

'Kd\/clldthl 689 555 represented by
3.
4.
5. \/Jllag)e (chcp) Panchayat

Kavmalhl I'Sla]' ncplesented by its

Respondents

feectta House



W

4. P.I. Suaj dge 31
S/o Abusaia, Putjlyalllam House
/\mlm l%land

5. K.K.Razak, age 27
S/o Khadelkoya Kunmyatamkakkada House

léam House

1. K. C. Moosaagjeélél
S/o: Attakoya Keelachely House:
/\mml Isl'md .
8. B Kasmxkoya age 42
S/o Chcnydkoya Balapp House

age 4]
ya Chnmthabelll House

10. Raheemil\/f';age 33
S/o bdullakoya Madam House
/\mml Is]and

11. Pookunhl :
S/o T.C. Yousaf Nooxmahal House
/\mml lsland . . : Applicants

. B'.:.,Gang,esh)

~ Versus

» y: the UT of Lakshadweep
jKavaldtn 682 ,_55




(‘ f -1 “'k..u Fro A . S g -

e
’élﬁc’hayats‘
| ‘f_.t e UT of Lakshadweep,
3.
)\dmml@ﬁx augm oflhé U of Lakshadwecp
Kavaxathl 687 555
4. Village (chcp) anchayat

Amini Island xcpxesemed by its
k2 \ccquc O ficer.

(By Adf\.(o,éa'l,é;_ M-l‘.TS.;R;adha.kriishnan)

20. '() A No 32::/20]3

I Mohdmmed /\bdul Razak
S/o U.K. Nalla Koya
/\ltalada Hou%c '
/\n(h()u l%ldnd o

2 K Moosa i
nHouse

‘ ".;Lhe Union Territory
‘Kavarathi — 682 555.

2. \/1ccs)
{ the Union Terr ntory
hadweet (SeCIetanat)
_'§82 555
3. Dapaltmcm ofknvlomment of Forests

Union: lummy ofLakshadweep,
Kavarathi = 1682 555.

Respondents

Applicants

Respondents



2l (}A'326/2013

loo Savad] I\ agc 40

S/o \/lo’l an rinikkadu

lams dth K| P Palllpma
Kavalathl Island

/\bobbac’ker P. ( 'age 34.
S/o Fathahulla, Pulcenakeel
Kavarathi Island.

(OS]

4. Jcilwarw'gbél A. P ,age 32
S/o Hameed, /\lldela
Ka\/dldlhl lsland

Applicants

Versus

I, : 'I hc /\dm)msuatol
/\dmll’llSlldU()n of the UT of Lakshadweep
Kd\/alalhl 6‘%7 555

$ cience & Technology
: ncny of I akshadweep

Kavaxathl 6827555

mpleschd b\?,lts Dweqtor

4 | anlag,e (chcp} Panchayat .
I\avmdthl Island represented by its :
Ik ,\ccuu\/c Ofﬂccx ' Respondents

(By Adi\/()éaté‘ l\f/lif.;S‘.i'l{agi.liakxjish‘nan)




I Imook agc_40 |

2. Ummm I"a. :
Slo. NP l\as 'Kaxlhola 'u1a
KdVJlalhl lsla‘n AR T

(By Advocaye: M r.K.B.ﬁGahgesh)
Versus

. The Administrator
Administration of the UT of Lakshadweep
,Kawreithi{_é&{’?. 5SS,

o,

Ducclox @_

2. [ ;c:hayats
Dcp artiment of Panchayats
/\dm'imsu n of the UT of Lakshadweep,
Kavanath;_; : 3§2i;555.

3. ?[.);ej;_p_éirll__me‘n‘t "'o f ;Environ ment & Forests
Union Territory of T.akshadweep
Kavarathi-682°555

4, Village (l)chp) Panchayat
Kavarathi Island leplcsemed by its
I ,\Cﬂulwv O fficer,

(By Ad&?d . ‘TMr;.S,.‘Ii{‘agij_hlakrishnan)

23. .

1) :

5/0 Mohamood “djl Chendipura,
l\avu llhl

2. Scn nul 'l"-;amc:c'd P P., age 39
S/o Auai l\ 1 Pokala (,hepuxa House,
Kav«uathl s

3. Mohdmn "d K.Pi[';aoc 35

Applicants

Respondents



adalll House,
. Applicants
(By Ad Gangesh)
i Versus
1. The /»\dnji_lﬂi-'stréfor
Administration of the UT of Lakshadweep
Ka\/ai‘athif682_SSS.
2. Duectm of Panchayats
Depaltment of Panchayats
3. _ :
rate o Lducatlon
AdmlnlsUatlon of the Union Territory
ofLa_kshadvvecp, Kavalatln 682 555
4. Vlllage (Dweep) Panchayat
Kavaiathi lsland 1eplesemed by its
Lxecuuve O lC€l _ | .Respondents

1 i:-.'is,.;1'{ja_',ajha1q-i_shnan)

1.
2. Shahul fhuneed P K , age 50,
PSS T Hottathakkara

Applicants



(O8]

25,

f Lakshadweep

’_Admlmsu at-ron ofthe UT 6f Lakshadweep,
| ‘Kavalathl 682 555

lhe (,hlef Lxecutlve Ofﬁcer
Disfrict Panchayat Unit

Kiltan, Union Territory
of Lakshadweep-682 557

(By}vAd,v.O',,C'até:' MIS .ﬁédhakriéhnan)

OA 331/2013

"ussalp KC aoe 34 E

S/ eed‘I\/lohammad AM.

Kam) nchalta(House) Agatti Island
UT of Lakshadweep.

| Wo1l<mg as casual labourer in the Department of
A Smence & T cchnology, Agatti, Lakshadweep.

llydel P,
Sle Sayccd Buharl Hay U
okkathappada (H'o,use) Agatti Island

g as’c lual labourer in the Department of

Scfe‘hce & ”l CChnology, Agatti, Lakshadweep

Respondents



47

~Applicants
"'ailkose, Sr. & Ms.Daisy 1.Daniel)

ersus

:' 3ejép.,...'-1'<,j_ ér,fcithi-.682 555.

2. ‘Chanpelson
Vxllage (chcp) Panchayat Agatti- -682 557.

3. Chanpmson _
Vlllag,e (Dweep) Panchayath Chetlat Island 682 554.

4, . Fhe Jumm Sc1enuﬁc Ofﬁcer
Depaxtmel oi.Smence & ‘Technology
Chel at 68_ 5:54“. Co

5. The Jumof' 1eptgﬁc Ofﬁcer
, DCpanmem 0 Smence & Technology
‘ Agam 682 557 '

6. DerCtOl of Panchayatl
Depaltmem ofPanchayath :
Kavanathl 682 555 ‘ Respondents

(By Advocate M1 S Radhaknshnan for R1,4 5 & 6)

- .Applicants

Versus




Umon‘l"'.em_t-m of algsﬁa‘dweep
KdVdelll v

3. Sub Dlvmonal Off'c

' Kiltan Island; Umonf "ertitory of Lakshadweep

Kiltan. = .~ '

4, Dircclor _

Seryices,. . '

Ul ofI a :slhadwccp, Kavaxattl

(By Ad\rocalc Mz S Radhaknshnan)

27. OA 344/2013_,

I KassimA
Sfo.Atiakoya P.P
/\hyalhara lousc Andrott

2, lalaluddm N o

Oya, NP

nada _ iouse Andrott
3. Mohammed Ila%san C.E

S/ol (unhll<0ya SVP
I:dayakkal, House, Andrott

4, M_ohamm'ed !Igiai_feek C.K
S/0.Koya KiC.
Cheriya-Kakkanal House, Andrott

\/1"o'l:1¢1~'iﬁﬁ‘id Kmﬁal'ﬁxddih'M K

5.
’S/o Shlhabuddm Pookoya lhangal
A nLk'al_"‘ ¢

6.

7. Nooxul IIétssan A

S/o \alla k‘oyé;U.K
'/\ua]adav ouse Andrott

Respondents



S

(OS]

(OS]

of Lakshadweép Kavalattl ~ 682555

Dmctm ol P'mchayats ’
Department of Panohayats

Administration of the Union Territory

of IJal<_shad\yccp, Kavaratti — 682 555

'Dcpcnlmcnt olecctnuty

Union Territory:of L .akshadweep
Kd\/dldlhl = 682 555

V;llage (Dweep) anchayat
~ sland 1eplesented by its

/\yshom ma L

D/o I Iamsa l la;ch‘étta House, Agathi

Bcc athummmP V !

Applicants

Respondents



9.

Pogvinoda House, Agathi

S/oiKasmi Koya C.P

thi

K unnaU alam Il.'ci)f:u:'s"g-:?-lAigathi

Nazer K
S/o.Kidave -
Kunnikathiyapada House, Agathi

Showkathali M
Slo.UmmerB.

S/o Mdmdth
] 4‘.«1,113.‘1,-‘.‘,-1 fouse, /\galhi :

“/.\.bdioﬁie{c'kcx NM
S/o /\bd.ul {ahman F

thi

z/z\/'aiC

Slo, Mohdmm.ed Koya T.P
C haHakkad Ilouse Agathl

‘/\boobackel




20.

24,

30.

_ Koya P

5l

Muhdmmcd Koy X
S/o Koya .

'Blyathablyoda Housc Agath1

N’l[CGSd [\/I K
D/o.Abdulla I\oya K
Moothamkalgkada lIoust;:-, Agathi

—K.U l‘lhlk Oya

S/o‘, ‘
od1 F Iousc /\gathl N

P 01

Kasmlkoya l\ I
Slo. /\bbobackel Koya
Kamalmalmxyoda p uthlya Illam, Agathi

/\boobackm U
Sto.All Mohammed
Uppa‘ ’lOd’l House /\gathl

if;lfiﬁi‘l'unibi M 2
D/o Altc\l\()ya .




33.

36..

38.

40.

41,

42.

Sééliﬁcc‘l |
S/o Ma]ced
\/Iunlhn 11ho

decd Mohammed L
S/o l\alld p o
I lla llousc /\galhl

Nascm T, P

S/o. Muthahf

l hekku I’uihLya Illam Agathl

U baid U~

S/o.Hamza U
Uminmerodachetta House, Agathi

Syed Mohammed K"’r' |
S/o. ._).oo Sdla I

Y
)

Abdilla B“ o
S. /o 1 ”tthahul]a }
Bxya%hablyoda House, Agathl

Ilajcuomma T P o
)/0' /\-bdul kddelkoya P.C

Mriiyambi B
D/O}:Uﬂﬂﬂ@] G



44,

45,

46.

47.

48.

U,vR;.a:hm:an

Koodam‘ House Agathl -

Showkathal
S/o;late Auakoya o
Sallamyoda House Agath1

NisSdmudHCén’V K
Sko:Hamza €K (1 ate)
Vadak Kcela Hlam Agathl

Applicants



. Ummci l“ardokﬁzS'haﬁ
S/o0.Aboosala
Malikakal House Ammn

2. P. A Saycdall
Sk Ham/dkoya
Puthnya Asharoda House Am1n1

3. Rah‘matlﬂ%cégm‘n '

D/o Ahaméd 1 II\;/Ial{kalEal House, Amini

sl
P
L

4, /\hamedkoya
S/o Koyakldavu Surambi House, Amini

5. Vallyabl p: (, .
D/o /\nthukoya Palllyachetta House, Amini

; fi.‘.;\;/ef"sus
I lhc Admnnstxat@ )
{\dmm itration 'of the Union Territory
of1.ak dweep..Kq.valattl — 682 555

C -'f' anchayats
on f'the Union Territory
e¢p, Kavaratti — 682 555

Respondents

Applicants



:E xecutlv'e zOfﬂcel :682,.555 Respondents

adhaershnan )

Pallxcham I*IOuéc Kava‘x_‘atti Island




9.
10, sadmathv'Ma;
Dfo.Valiya Abdwahiman
Vadakkumelachadam ,Kavarattl [sland
1. &

12. BeefathummaB
D/o: Aboobackel _
Be‘éramthoda Kavaraltl Island

13. Réhmath Bccgum PP
D/o Attal K.P
POChdldCthUla Kavaratti Island

14, M’é‘l jan‘am ,
D/o Muthu /\ynapula
Ki Happ

Applicants

’Admmmhatnon;di the Union Territory
of:L:akshadweep, Kavarattl — 682 555

Respondents

(By /\dvocateMxS Radhakrishnan )



31.
I
2. Attakoya S b
S/a, Muthukoy . '
Surambi House' Amml
3. Anwar Hussam
‘ D/o.Essa o .
(oudpura House Amlnl
4, Sajltha BeegLJm -
D/o.Sayeed Abdulla Koya
3ell. ,,ouse Amlm g
5. 'iii'alﬁée"dathbi" -
D/o. Shaikoya :
_ Monakkallachetta House Amml
6. H'as‘sainar' |
S/o. Mohammed
/\llmmecheua House Amini
7. K
hetta_House Amlm
(ByAd B'Gangesh)
Versus .
I '“:“'h'é' Admlmstrator E
/\dmnmstnatnon of the Union Territory
oi 1. akshadweep, Kavaratti — 682 555
2. )necton o[ Panchayats
it t)lr%;}ofthe Umon Territory
dlshadwieep..
3. dLlCdthﬂ

Umon Temt": y.of [Lakshadweep
- Kavarathi 1cpxesemed by
Director of_g,dqcatlon — 682 555

Applicanté



| Respondents

2. Abdul'HaSsan
S/o. Attakoya e
;Kaxthatt Houi ¢; Andrott:

3. - Sayed Moha1
Slo! ‘Aboosalar :
-:Karachetta House Andrott

4, .Mohammed Hussam |
Slo. Mohammcd ,
:Bappathlyoda Hrouse Andrott

Applicants

1. "l he Admmls: yator
Admmlstraubn,gf the Umon Territory

Respondents



59

33.
1.
2.
use, Atidrott
3. Hassanh{
S/o. Attakoy, " -
Kunjanattichietta, Andrott
4. Yousaf

Slo. Pookoya . i .
Puthlya Eddnyakkal House Amini.

(By Advocale_.: M | B Gangesh)

- Ver'su‘s

1.
1S léuon of the Union Territory
. shad\i/'eep, Kavarattl — 682 555
2.
3.
4. p)Panchayat
epresented by its
er - 682 554
5. p‘)QVPanc ayat

eplesenred by its

Applicants

Respondents



Zo

I
2.
3. Mansoor A11
Slo, Muthukoya ,
APenLamvellpma House Andrott
4. Mohammed I“aisal

S/6. Slddeeque . :
Makket llouse Andrott

(By Advocate ,Mx .B',Gangesi,h)

Versys |
I 1 hc Admmlsu-a'tor

ofLakshadweep, Kavarattl - 682 555

2. L)cpaxtmcnl ofAmmal Husbandry

4. :anlage (Dweep) Panchayat
Androtl Island represented by its
E xecutlvc Ofﬁcer— 682 554

(By Adf'v"o"cgié:::M‘i‘ Radhaku ;s‘hnan )

Appliéants

Respondents



)

K: P Homzdkoya

S/o.Aboobacker I
Kamalmalmlyoda Puthlya Illam House, Agatti.

K. Showka;hah
S/o. Sydubukh_dn

4K0ndmoda I use, Agattl

B S__alrafudhceni o
%/o Ummer Ella ' &
Bccyakuttnyoda House Agatti

V K Mohammed \/Iukthar _
$/0.Abdulla Koya
Vadakk Kunnmamel llouse Agatti

Abdul Rahlmdn :
S/oA;Dndd v_'que

p,'ii_Panchayat
epresented by its
cer— 682 553

Agattl Islan
l<xecut|ve O

Applicants

Respondents



1. "l he Admlmstxator : ,
/\dmmmttallon of the Umon Territory
ofLakshadweep, Kavarathl 682 555.

2. The Dnector (Sexv1ces)
' Administration: of the Union Territory
of L. akshadweep (Secxctarlat)
Kavaxaltl = 682 555 :

3. Dcpartmem Q'fngx 1culture
Uriton T ClllllOiy of L akshadweep,
Kavafathl - 687 555. "7

Repxcsemed by ifs Dneétor

:,'Rgdhakrigshnan)

7. OA 355/2013 N

1. \/luthukoya
,S/o €ha1k0ya

ndrott
e, A}Liﬁdrott
(By Ac o"ca & Gangesh)
- . Versis
1. i‘l%c”/\dmlmstxaior "

_/\dmm..lsuatlon of thie Union Territory
oi I ak 1adweep Kavaratu — 682 555

Applicant

Respondents

Applicants



4, AVlll'ageAiD\X':eépz):-P‘aﬁcflag/af
AndrottIsland represented by its
}"XCCUUVG Ofﬁcer —-.682 554

(By Ad\{Q‘(_:_at(?: MIS Radh_.aklj.ls'hnan )
38, ()A'é"sﬁ/z'() 1’;
l. IIaJarOmmabl i-t'v? i

Dio.Koya Kidave M
,=,’h"‘»hly"’pad’aﬁ*House Kaipem

Chenya ,.ya
:"_ehammed Koya Ha_]l

of 1he Umon Territory
D K?vgl atti — 682 555

illage (Dwe ,p.)'Panchayat
Kalpem Island 1epresemed by its
E XCCUUVC @ﬂloel = 682552

Respondents

Applicants .

Respondents



11.

12.

13.

Pé‘ec‘h1yathf |

Abdul L alheef "

S/o.Pallath Kunh1 Koya:

Nenempappc}da”l {ouse,: |

@llal House:

. Kalpeni

I
7
: !

Kalpem



14.

15.

16.

17.

18. , 5_
S/o Koyan mai
Manjlyenam House Kalpem

q{oyf,

llam House, Kalpeni

20.

21.
P&v:h'lyapura House Kalpem
(By Advocate ‘M. K B Gangesh)

- Versus

3. Dxr,ctox of Panchayats
Department -Panchayats
Admlmstra on of the Uhnion Territory
of I akshadweep, Kavarattl

5!-

Applicants



g .‘m‘. AT et e
T T

©6

4,

KJM its
(By Ac hnan )
40,

Abdul Latheef e .
Keela Vxllattom Amm Island
Lakshadweep S

(By Ms. Shahna Kai“th;i:keyan)é :

L l‘ I
b Vlllage (Dweep) Panchéyath
AinpiIsland;
:Repnesented by the (‘halr Person

I’m = 682 552

2. 'Secrelary
Depart,mem of Panchayath Kavarathi

3. 'Dlrector :
E mployment and Trammg
Union, 1e111101y ofLakshadweep
Kavarathl

(By Adv‘oj"dte Mr, StRadhaknshnan for R 2&3)

:.anchayath
682555

Respondents

Applicant

Respondents

Applicant



Respondents

42. OA*153"'672"/'2013?5*2"%

Rabeehathulla B.P aged 35 years

S/o. Mohammed Koya TN, .

Labourer, Klltan Resndmg, at Vallyapura House,

Kiltan lsland LT , Applicant

(By Ad,:.vjpﬁt.i,:aié:.,,~8._n.:i’P5 v, Moharian)

TP Versus
1. ‘The Administrator,
UT. of Lakshadweep, .
Kavarattl 682555,
l lectncal Dl\/lSIOn Kavarathy
2. .Dnector oFPanchayat
Dep "t'ot Panchayat

Respondents

Applicant



- Knltan “;‘682 557 Respondents

[By Advocate Srl.S”Radhakrlshnan (R1- 3)]

44. ()A 364/2013

Abdul QUblSh S/o. Samul Abld P., aged 27 years,
Malikakal, Kiltan, U.T ofLakshadweep, working as
Casual- Labounel ‘('Ii_ : e'Stock Inspectors Trained Labour),
Animal Hu%bandxle ,paﬂment U.T. of Lakshadweep,

Kavaralhl Applicant

2. Chalrperson Vlllage (Dweep) Panchayat,
ﬁKl‘l‘tan = 682 557 5: i

Respondents

45. o A No 366/2013“

1. Mohammed Kasun _ | .




Applicants
(By Advocate Mr. K.B: Gangesh)

The Admlmstratox

/\dmlnlstnatlpn ofthe Union Territory
ofl dkshadweep, Kavarathl 682 555.

. !

~The Dlreclox of}Panchayats

Department 0; Panchayats

'}J‘ort-Contiol TQWer Andrott - 682554
Represented by 1ts Ofﬁcer in charge.

Dnectoratc of Art & Culture
/\dmlnlstnatlon oi the Union Territory
of L akshadweepl Kavaratti — 682 555.
Represented by 1ts Dnector

1c l,ture

he U‘mon Terrltory

Respondents




o edmaNATS

R P

F0
'bu"dheen Thangal, aged 28 years,
ndeth House, Andrott.

ed 23 years,
;andeth House, Andrott.

lge ’l44 years, S/o. Kidave A.,

‘ .:Pan’chanal IIouse Andrott

Kharr aged 32 years S/o Muthu,

' Pulecnakeel Ilouse Kavarattr

/\bdulban aged 34 years S/o. Hamza Koy,
Monakkal House Amrm
1)

:Sayed Koya agsed 44 years S/o. Pookoya,

Meelacherr House Amm1 | Applicants

(By Advocate Sr1 K B* GangESh)

I

'.':, i.'~5..,ﬁ.. ‘f‘"..,’ ',v‘-.: L -||
; L. il Versus

l hc /\dmmlsu ator, |
/\dmrmslratron ofthe Uhron Territory of Lakshadweep,

S

Kavaraltl 682 555 : l

'DuectomofJParvrchayatsx

: : v |
Vrllage (DWe 2p) Panchayat Andrott Island,
1cpresented by 1t% ercutlve Officer — 682 554.

Respondents




10.

1.

12.

13.

14.

&
/0. Sayed Mohamimed,

ears, Sayed Ismail,

.‘Iam/akoya ag;ed 52 years S/o. Koya Kldave
Lhekkarakkad H@use




Applicants

Respondents

rs'j; S/o. Koyamma,
Kavarattl

0 years D/o. Khamar Khan,
r-K{avarattl.

6 years D/o. Hamzath,
; H'Qu“s“c;,. jKavaratti.

3



8.

9.

[N

|98

}Kavaxam -

,’DHLL[OI atc

73
)

34 years, D/o. Kasmi,
ratti.

ars S/o. Abdul Khader,

The /\dmmlsucuox
/\dmmxstnatnon oflhc Union Territory of Lakshadweep,
Kavaratti- 687 555

Dnutol ol Panchayats'

Dcpmtmuﬂ of. Panchayats

/\dmmlslxatlon of the Union Territory of Lakshadweep,
682555, i

;Ldica;] ‘a:nd Health Services,
of L. dkshadweep, Kavarathi,
its Dnectox 682 555.

Union’ Terri)
Repxcsmtcd b_

Vlllag;c (chcp) Panchayat
Kavaralti Island represented by its
I xecutive OHILCI 682 555.

Village (Dwétp) Panchayat,
/\ﬂdl()ll Island px?cscnted by its

P Naseer, agchSyeals S/o Kunhikunhi,
P Hmham I]ousc Kavaxam

l’ 1 Nascu 32 ycals S/o Hamzath,
Puthnyd Illdm' K'Wdrdtll

" "'Vdmla Bc%um a&,cp 34 years, D/o Kunhl Koya,
vum OUse, . Kdleattl

,_36' yeals S/o Muthu Koya,

Applicants

Respondents



(By Advocate: Sn K., (Jans&csh) w

Versus
l.
lLakshadweep, Kavaratti
2. D(.‘pd] tmcnl 0 "/\n'i’ljialv Husbandry,
Umon Territory of Lakshadweep, Kavaratti
represented’ by its Director.
3. Director (){'Péﬁ.':chay'ats ’

Department, of Pdnchayals
/\dmmlslmlnon of the

Union lcnnoxy of L dk%hadweep,
Kavalam

amaludhcm, S/():' /\bdulla U.C.
7\4uddkk1yoda‘l'

1\ ad am al

(By /\dvocatc Ml K. B‘--(mn-g,csh)

e Umon Territory

/\dmlmsualmn ()flhc Umon Territory

watathi — 682 555.

Applicants

Respondents

Applicant



N 75

of Lakshadweep (S?éc‘r'etal‘iat),
Kavaratti — 682 555.

Department of Weights & Measurers
Union Territory of L.akshadweep,
Kavarathi — 682 555.

Represented by its Director.

(By Advocate Mr. S. Radhakrishnan)

S1.

0A 373/2013

Abdul Saleem, aged 32 years, S_/O'N.alla’l(oya,
Ummerthakkada House, Andrott.

M.M. Mohamimed Igbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott.

(By Advocate: Sti K.B. Gangesh)

I

(N

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats,
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554.

(By Advocate: Sri S. Radhakrishnan)

Respondents

Applicants

Reéporidents



52.

O.A No. 380/2013

Nasar P. Muhammed Nasar

S/o. Nallakoya,

Puthiyath House, Androth [sland v

Union Territory of l.akshadweep — 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)

Versus

The Administratof,
Union Territory of Lakshadweep,
Kavarathi [sland.— 682 555.

The Director (Services)

Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island — 682 555.

Director of Panchayats

Union Territory of Lakshadweep
Kavaratti Island - 682 555.

The Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island — 682 555.

Plant Protection Officer

Office of the Plant Protection Officer

Androth, Union Territory of

Lakshadweep ~ 682 557. : Respondents

(By Advocate Mr. S. Radhakrishnan)

53.

l.

(3]

OA 381/2013

B. Saidali, S/o late Mohammed Koya

~ Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Territory of Lakshadweep. "

K.G. Jamaluddin, Aged 40 years,
S/o late Ummer, Mariyathoda Kandawargothi House,
Agatti Island, Union Territory of Lakshadweep.



4. T.K.Sarommabi, Aged 36 years, D/o late Kunhikoya

Keelaillam Thekkeelapura House, Agatti Island,

Union Territory of ' Lakshadweep. ﬁ < Applicants
(By Advocate: Sri N. Anilkumar)

I Versus

I The Administrator,
Union Territery of Lakshadweep, Kavaratti.

2. ‘The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep. -

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

(OS]

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
' Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

6.  'The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.
7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,
Union Territory of Lakshadweep. Respondents

(By Advocate: Sri S. Radhakrishnan (R.1,3 t0 7))

54. OA 384/2013

l. - Ishaque A.C., aged 35, S/0. Junies T,

' Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of L.akshadweep.

2. Abdul Rasak K.C., aged 37,
S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.



1.

3s.

I

78

Noorulla S. M , aged 39, S/o. Late P.S. Kunhimon,

Bus Cleaner, ll%tnct Panchayat, Kiltan,
Residing at Salfe Manzil, Kiltan Island,
UT of La k%hadweep _ Applicants

(By Advocate: Sri P.V. Mohanan)

Versus

The Administrator,

UT of Lakshadweep,
Kavaratti-682 555.

Director of Panchayat, _
Department of Panchayat,
Administration.of UT of Lakshadweep,
Kavaratti — 682 555.

Chief Executive Officer, A
District Panchayat, Kavaratti — 682 555. Respondents

- (By Advocate: Sri S. Radhakrishnan)

OA 386/2013

Jahathali P.P., aged 33 years, S/0. B.C. Uduman,

Puthiyapura, Amini Island, Union Territory of Lakshadweep,

Pin — 682 552.

A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,

Amini Island ‘Union Teiritory of Lakshadweep, Pin — 682 552.
Khalid Unnam, aged 40 years, S/o. Mohammed Puthumamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 532.
Moosa Peechahdam, aged 38 years, S/o. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of Lakshadweep,
Pin ~ 682 552.

Amanulla A.M., aged 33 years, S/o. Kunju Koorumel,

Amini Island, Union Territory of Lakshadweep,

Pin — 682 552.

Khalid A.P. aged 35 years, S/o. Alimohammed, Aliyachetta,
Amini lsland ‘Union Territory of Lakshadweep, Pin — 682 55.
Jafecrulla P.C., aged 25 years, S/0. Kidave Naduvatta Chetta,

Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



11.

(By Advocate: Sri Shiraz Bhava V.S.)

l.

(W8]

Abdul Salan‘diA., aged 38 years, S/0. Khader Thottanada,
Aminipura, Amini Island, Union Tetritory of Lakshadweep,
Pin— 682 552.

Noorul I——lassah K.K., aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

Jalal B.M., aged 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

Najeeb A., age‘d 31, vS’/o. Kidavu T.C.,
Ayeshera, Amini Island, Union Territory of
Lakshadweep, Pin ~ 682 552.

Nateesath U.; aged 35 years, D/o. Eassa Kottappura,
Unnam, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. E Applicants.

C

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555. '

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 5535.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri S‘?:‘?.;»I'{.adhakrishnan)

56. OA 388/2013:

1.

(]

P.P. Annanulta, aged 38 years, S/o. Sayed
Mohammed P K., Puthiya Pandaram, Kiltan.

Mubaraka Bénu, ag'e‘d' 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3.

K. Sajeedkha}h, a.g‘e:d 26 yéars, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

The Administ‘i%i’tof,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 555.

Assistant Settlement Officer,
Amini [sland — 682 554,

Village (Dweéb) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57. QA 390/2013

1.

C.N. Abdul Hakeem, aged 38 years, S/o. Koya,
Cheriyannallal House, Kalpeni.

K.I. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/o. Mohammed C.P.,
Konhankakkada House,Kalpeni.

C.N. Habusabi, aged 50 years, D/o. Attakoya,
Cheriyannallal House, Kalpeni.

Hameedabi, ai“ged 41 years, D/o. Ramalan,



10.

81
Pakkath House, Kalpeni.

A.T. She‘eniat?j, 42 years, D/o. Hamzakoya,
Athanam Thottam House, Kalpeni.

A.K. Muthubt; aged 53 years, D/o. Chex‘iy‘al<oya,
Alikakkada E-Ibuse, Kalpeni.

K_.K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni. '

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., a*ged 34 years, S/o. Mohammed A K.,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P, 'ag,ed 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.0. Balkees, agéd 53 years, D/o. Yussaf K.V.,

- Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Ea‘ffar, aged 38 years, S/0. Aboobacker,
Kuttiyachada House, Kalpeni.

M. Anwar,agﬁéd 37 years, S/0. M.P. Khader,
Maral House;, Kalpeni.

M.P.' Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseerma Beegum, aged 36 years, D/o. Hamzakoya MK,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

"I‘llangal<oya,f}glaged 33 years, S/o. Chariyakoya E.,
Koliyala I'-oni;s;e, Kavaratti.

Hussain Ali, éged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.
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28.
20.
30.
31
32.
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34.
35.
36.

37.
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’i;'iﬁyears, S/o. Hasan T.P.,
Kavaratti. -

Jaffer, aged
Kaladi Hous

Basheer, agea‘i% years, S/0. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, agé‘d 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
IFathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Ameéfﬁ, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed, aged 23 years, S/o. Hasainar,
Umbiyapura House, Kavaratti. '

Hussain B., aged 43 years, S/0. Kunhi Kunhi P,
Biranthoda House; Kavaratti.

Mohammcda‘l“i"l“.P., aged 35 years,
S/o. Aboobacker K.K., Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/o. Sayed Koya,
Edanilam I*Io,@js‘e, Kavaratti.

Jassin C., dged 33 years, S/o. Ali K.P.,
Chonam House, Kavaratti.

Mohammed Iﬂ{a‘ﬁ,, aged 37 years, S/o. Hamzath Haji A.P.,
Molokepura House, Kavaratti.
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Mohammed Shaffee P.A. aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Ahkom Amini.

Abdul Rdhee'm aged 34 years, S/0. Abdu Rahiman,
Aynepuna Housc Kavaratu

Mushm aged: 39 years, S/0. Nallakoya,
Kumthayapuxg House, Kavaratti.

Akbar T.P., aged 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

I'aizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

Najumudeen 'P.; aged 36 years, S/o. Shamsul Noor,
Pallicaham I-Ig_ou'se, Kavaratti.

Shihab, aged 35 yedxs S/o. Kunhimoideen, Mullapura House,
Kavaratti.

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

Raheem A., iged 30 years, S/o. Khader, Agam House,
Kavaratti.

Firozkhan, agéd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya Illam House, Kavaratti,

Kadisﬁé aged 44 years, D/o. Ukkas,
Umblyapum IIousc Kavarattl. .

C.P. Abdu | Razak, aged 42 years, S/0. Mohammed,
Chdmayathap}ua House, Kavaratti.

K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhlblyodd Ilouse Kavaratti.

'C.P. Raheem, aged 31 years, S/o Hameed

Chandipura House, Kavaratti.

MLT.P. Habeeb Rahiman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.
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69.
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Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, ag,ed{'35 years, D/o. Koyamma,
T haleekepurd House, Kavaratti.

Sayed . Abdul Rahcem aged 46 years, S/o. Haji Sayed Shaikoya,
Ummarmanooda House, Kavaratti.

Abdul Rehee‘m, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi"Koya,féged 39 years, S/o. Cheriyakoya,

- Edanilam House, Kavaratti.

Mariydmxﬁakﬁi, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohanimed Shaﬂ, aged 33 years, S/0. Ahammed Haji,
Pakichipura House, Kavaratti.

Mube_'éha, aged 23 years, D/o. Sayed Poo,
NeliyampuraHouse, Kavaratti.

Sal.ma,f‘;féged 2}j2'ye’:'ar"s, D/o. Cheriyakoya,
Vadakita pura House, Kavaratti.
Muharﬁmed,éged 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti. '

Sairabanu P. IZ aged 31 years, D/o. Sayed Shaik Koya
Madal llouse Am1m

Moha,mme'd Ali P.Mi., aged 27 yedrs, S/o. Hamza,

‘Puthj,ya‘l\/lan?ijil, Amini.

iyakoyajaged 41 years, S/o. Abdul Khader,
Pandaram IIOUSe Amini.
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Cheriyai&oya M.C., aged 32 years, S/o. Hameed,
Melachetaa House,Kadmath.

.Shafee??\':/.P., aged 39 years, S/o0. Ismail,
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/0. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/0. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi AK., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/0. P.S.J. Thangal,

Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamma A, "
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

I athima_th Su'ha@i*a, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

>

Khaulath L., aged 38 years, D/o. Nallakoya T,
Lavana}skal House, Androth.

Balha')’;f,, age"d 37 years, D/o. Pookunhikoyé,
Thailath House, Androth.

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.
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Saxomm_ bi T aged 43 years, D/o. Aboobacker,
Thachely House Androth.

Mullapoo M. K aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Ko‘y‘a{'mma K.P.,
Lavanakkal HOuse, Androth. '

Aysummabi F , aged 45 years, D/o. Muthukoya K.P.,
Thachery Iiouse Androth.

Habeebath A, aged 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

Muthubi P.M:.v,'aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

Hameedath M., aged 43 years, D/o. Siddiqu M.K.,
Makket House Androth.

Saﬂyab’LM ag?ed 39 years, D/o. Nallakoya M.,
Math1l_—.ﬁ,ﬁ‘.:'ouse Androth.

Rahil M aged 39 years, D/o. Nallakoya,
Mathll‘_l_louse Androth.

Hussaiﬁ PP, aged 45 years, S/o0. Aboo Sala;
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attalada; House, Androth.

HussamEK, aged 48 years, S/o. Seethikoya,
Edayalclial Ho"u“se, Androth.

Sayeedi,, :o‘hammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal House Androth



103.

104.

105.
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n K. aged 50 years, S/o. Sayeed Bhkari T.M.,
Kunha 4ada'House “Androth.

Ismail; aged : 40 years, S/o. Lava Burhikage Moosa
Kunnumange House, Androth.

%ubaldabn aged 37 years, D/o. K.K, Sayedmohammed
Pathada House, Androth.

Pookunhi, a.ged 31 yéars, S/o0. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years,
S/o. Kidave, Moodampura House, Androth.

(By Advocate: Sri KB Gangesh)

—_—

Versus

The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Dnector of Panchayats Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaraﬁtl 682 555.

Department of Labour and Employment,
stratipn of the Union Territory of Lakshadweep,
Kavarattl - 682 555. :

Applicants

Depar’tment of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depaltmem of Agriculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depantmem of Women and Child Development,
tratxon of the Union Territory of Lakshadweep,
i, 1epresented by its Director — 682 555

ent of Fisheries, Administration of the Union Territory of
eep, Kaval atti, represented by its Director — 682 555.

Department of Animal Husbandry, Administration of the Union

Territory of Lakshadweep, Kavaratti,
represented by its Director-682555.



Lakshadweep Khad1 and Village Industries Board,

9.
Kavaratn represented by its Chairman — 682 555.
10. Revenue Sub Dlwsxonal Officer, Kavaratti Island — 682 555.
1. Sub ED]'\{;J's'-ron“al_ O’fﬂcer,‘ Amml Island - 682 554.
12. Enﬁ;neer LPWD Sub Division, Andrott Island-682 553.
13. ldkshd_‘_weep District Panchayat District Panchayat (HQ),
Kavaratti, S
represented by its Chief Executive Officer — 682 555.
14.  Village (Dweep) Panchayat, Kalpeni Island reprcsented by its
Txecunve Ofﬁcer =682 551.
15, Village (Dweep) Panchayat Kavarattl Island, represented by its
}:xecunve Ofﬁcer - 682 555.
6. Village (Dweep) Panchayat, Amini Island,
represen_ted by' its Exccutive Officer — 682 554.
17. Village (Dweep) Panchayat,
nath [sland, represented by its
Ofﬂcer - 682 553,
18. Vxllage (Dweep) Panchayat,

Androth-Island, represented by its :
E xecunvc Ofﬂcer ~ 682 552, Respondents

[By Advocate:‘,Sri S Radhakrishnan (R1-8 & 10—18)]

S8.

l.

- 0A 39_2/2»;051;.3

llussam, S/o Aboosala

Saramap.pada (Konchukakada) House,
ently working as Cleaner,
Spltal Agatti.

Shukoo, S/i) late Kidave,
Pakrumupan'oda House, Agathi,
P 1esently warking as Cleaner,
RGS Hospltal Agatti.

g
Latheef, §7 ‘“'Attakeya
Kalkandiyodd Houge, Agathi,
Plesently working as Cleaner,
R(;S Hospltal Agatu




" 10.

11.

12.

13.

32

Hameedath, D/o Koyassan,
Aynepara House, Agathi,
Presently workmg as Cleaner,
RG% ospltal Agatti,

'Subéid | Mohamied,

Kulallo,_v se, Agathi,
Presently wotking as Cleaner,
RGS Ilosp1ta1 Agattl

- Hajara, D/o l‘at_e Hyder,

Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS I—Iospitdl;, Agatti.

Abida, D/o IIamced
Makklyachoda House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

"','n, @/o Hamza,

Kalan "hiy'oda House, Agathi,
' workmé, as Cleaner

Maham d; S/o Koyassan,
Amperpa ly House, Agathi,
Ple%ently working as Cleaner,
RGS Hospital, Agatti.

Saifulla, S/o Abdurahiman,
Manycuhoda House, Agathi,
Plescmly wmkmgj as Cleaner,
RGS I‘-'I‘ospltal Agatti.




90

: /o Ummer,
House, Agathi,
ing as Dhobi,

14.

15. Abdul a, S/o:Khalid,
Kandavar Gothi I—Iouse Agathi,
Presently workmg as Cleaner, :
RGS Hospxtal Agam , : Applicants

(By Advocate: Sri R Ramadas)’
| Versus

1. The Admmlstratox
i emtory of Lakshadweep,

lag {Dweep) Panehayat
Agam ,Is and Umon Terr1t01y of Lakshadweep 682553

3. The Medlcal Officer’in charge,
Commumty Health Centre, Agatti Island,

Respondents

1ki'-reyammakada House,
» lled Labourex

d Madkmaehetta Kattlpura House,
duxer

Ofﬁe Assistant Engineer Electrlcal

y Division, Kadamat.

aged 31 years, S/o late Nallakoya
ouse, Kadamat, Skilled Labourer,
ssistant Engirieer Electrical,
Division, Kadamat.

4. BM \sadulia; aged 42 years So Hameed Melachetta,



9

ouse, Kadamat, Skilled Labourer,
ssistant I*ngmeer Electrlcal
ivision, I(adamat

K.P: Kunhlkoya aged 41 years, S/o late Hassainar,
Keelacherry House, Kadamat, Skllled Labourer,
Office of the’ Assistant Engineer, Electrical,
Llccmcal §ub Dwnsmn Kaddmal

(By Advocate: 'Sri. R. Sreeraj) :

1.

T he Admlmsu ator,
Union’ lemtony of Lakshadweep,
Kavalam 682?55

2. lhc Ducctox ofPanchayaL
Department of Panchayat, ,
Administr dUOl’l of Umon Territory of La<shadwcep,
Ka\/alam 682 555.
3. The Chnc Execuuve Officer, Dlstrlct Panchayat
Kadamat- 682 556 :
| The A‘wstam Lngmem Electrical,
Llcct' Sub vansmn Kadamat- 682 556.-
5. "‘on
p Panchayat, Kadamal 682 556
(By Advoca ..Radhakrishnan(R1-4))
60.
I .S/o C. O Koyamma, ag,ed 39 years v
Skilled Labourer,
andry Unit,
ry-of Lakshadweep, Kalpem -682 557
t Umprampappada House :
4-682 557.
- 2. a, S/o late M.K. Hamzakoya aged 43 years
18 ql]cd Labourer,
usbandxy Unit,
_ mtory of Lakshadweep, Kalpeni-682 557
‘esiding at Thithiyapada House,
Kalpcm Island 682 557.
3. 5/;(') late M.K. Yousef, aged 43 years

;s Casual Labourer,

Applicants



10.

Ammal IIusbandrv ‘Unit,
Union Ie1 rxtory of Lakshadweep, Kalpeni- 682 557
and res1dmg at Manchxyanam House, -

and:rewdmg at Kakatchlyoda House,
Kalpem Island 682 557.

M.K. Naseer b/o P. Cherlyakoya aged 33 yeaxs
working as Casual Labourer, - -

Anirrial Husbandry Unit,

Union Territory.of Lakshadweep, Kalpeni- 682 557 :
and residing at Malmikakkada House, ' :
Kalpem land 682 557

\4 Kalam ?/o M C. Muthukoya aged 34 years
wokag as Casual Labourer
andry Unig, . .

ry.of Lakshadweep, Kalpem 682 557
- Maral -House,

K. K Mohammed Rafeeque S/o V.K. Kojankoya, aged 45
yeals w01kmg as Casual Labourer, .

Animal Husbandry Unit,

Union Territory. ofLakshadweep, Kalpem -682 557

and. res-rd-m ;_V';-,Kandamkalam House,

a, S/o iate M. C Ahmedkunp aged 47 years
asual Labourer,

andry-. Unit; -

ry.of Liakst 1adweep, Kalpem -682 557
Maral House, Kalpem Island-682 557.

alam, S/o P. Assamar aged 39 years
workmg as Casual Labourer,

Animal Ilusbandry Unit, - s
Umon T cmtoxy of” Lakshadweep, Kalpem 682 557

and residing at Kakatchiyoda House,

<ailpem: sland 682 557..

\ if 5 Slo late Sayedmuhammedkoya

ag fea j"'*'-wonkmg as Casual Labourer,



?

Depaltmem ofPanohayat
Administration of Union Territory of Lakshadweep,
Kavaratti- 682555 '

The Chief Executive Officer, District Panchayat,

Kavaratti-682555. ' Respondents

(By Advocate: Sri S Radhakrishnan)

62.

[\

OA 400/2013

P Slld_} agcd 44 years, S/o M. Suban

iPuthlya Pandaram House, Agatti Island,
) Umgn %I_cgntpn,y of Lakshadweep.

Nou"sh%"d /\li;d!ged 32 years, S/o U. Sabjan,
Keela' ‘Saramina Pada House, Agatti Island,

Umon lcmtmy of Lakshadweep.

M1 /\bdul Na’ser, aged 28 years, S/0 M. Abdul Rahiman,

>KC /\bdul %lhukoon aged 38 years S/o Kasmi,

Kar 1yamachctta House, Agatti Island,
Umon lcmtow of Lakshadweep

,M P Nl/amuddm ag:,ed 27 _years, S/oM Abusala,

» dkshadweep

Versus

T he /\dmmlsu atox

- Union lemtory of Lakshadweep,
: KanldtU 682551

The, C‘hai‘rperson.-,

Applicants



ﬁm.
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Union” Lmtony of Lakshadweep, Kalpem -682 557

and residing ¢ at Pokkarappada. House,
<alpen' iI*"land 682 557

Unmkrlshnan)
Versus

The Adin'inisi%ﬁ'.?ator,
Union Territory of Lakshadweep,
Kavaratti.-682555

The Director of Panchayat,
Department of Panchayat,

Union lurltoxy of Lakshadweep,
Kavaratti, 687555 -

The Chxcf Executnve Ofﬂcer District Panchayat,
Union Icmtoxy of Lakshadweep,
Kavaram 682555

The Vctm mcuy Assmant Surgeon,
Village Dweep Panchayat,

Kalpeni-682 557 .

(By Advocate: Sri S. Radhakrishnan)

61. OA 3952013
L. .: S/o Yusuf, aged 40 years,
lala House, Kadamat,
1ct Panchayat, Kadamat.
2. Abkdul S ukoor S/o Sayed Ali, aged 41 years,
Ukkayachcua House, Kadamat,
Bus Dnvu Dlstrlct Panchayat, Kadamat
3. M. Khal‘id, S/oT Nadeer, aged 43 years,
Madurakam House, Kadamat,
- Helper, District Panchayat, Kadamat.
4. /—\yoobklﬂ%m, iS‘,/o'Kunhikoya,. aged 37 years,
Keerthi;Mahal House, Kadamat, '
Hel strict Panchayat, Kadamat.
(By Adv ri R Sreeraj)

Versus

Applicants

Respondents

Applicants



L

Village (Dweep) Panchayét,

_Agatti Island, Union Territory of Lakshadweep 682553

The Employment Officer, Kavaratti, "
Union Territory of Lgkshadweep-6825-§fl :

The Director of Panchayat,
Department of Panchayat, Kavarattli,
Union Territory of qushadweep-68255 1.

The Chief Executive Officer/Special Officer,
Village (Dweep) Panchayat, -
Agatti Island, Union Territory of Lakshadweep-682553.

The Deputy Collector/ASO, v
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Radhakrishnan)

63.

-1

QA 404/2013

Nadirsha N.P., S/o Nallakoya P.V.,

aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology- Kalpeni Dweep.

Affefudheen A.K., _

S/o Cherikoya K, aged 30 years,

Akkara (House), Kalpeni Island.

Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology-

Kalpeni Dweep. Applicants-

(By Advocate: Sri Grashious Kuriakose, Sr.)

(By Advocate: Ms. Daisy I Daniel)

[N

(S

Versus

The Administrator,
Union Territory of Lakshadweep, Kalpeni.

The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

The Director of Panchayat,

Department of Panchayath, Kavaratti-682555.



The Director, :
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4)) -

OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/0 E.C. Mohammed Al,

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)

Versus

The Administrator, |
Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayat,

Department of Panchayat,

Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

The Vctex inary A351stant Surgeon,

Office of'the Veterinary Assistant Surgeon
(Animal Husbandry Unit),

Kiltan Island, Lakshadweep-682 557.

The Chairperson,
Village (Dweep) Panchayat
Kiltan-682 557. °

(B'y Advocéte: Srvi S. Radhakrishnan (R1-3))

OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel) .

Versus

Respondents

Applicant

Respondents

Applicant



a7

1. The Admlmstrator

Union Territory of Lakshadweep,
Kavaratti-682555.

2.. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Director of Panchayat,
Department of Panchayath, Kavaratti- 682555

4. Mission Director,

National Rural Health Mission, Kavaratti- 682555.

5. Medical Officer in Charge,
Primary Health Centre, Kiltan Island.

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))3

66. OA 423/2013

1. Abdul Kareem C., aged 42 years, S/o Subalr P.P,,
Chonam House, Agatti.

2. Ubaid V. , aged 35 years, S/o Bamban
Vahya lllam Agatti.:

3. Mohammed M., aged 40 years, S/o BashaAP, v
Moothammada House Agatti.

4, Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., agéd 48 years, S/o Ahamed,
Uriyoda House, Agatti.

6.  Umilla T.P., aged 54 years, D/o Khader,
: Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

8. Aboobacker P.K., aged 31 years, S/o Koyassan,
Puthukotta House, Agatti.

9. Mohammed T.P., aged 39 years, S/o Hamza,
Thoppumpadi House, Agatti.

| Respondents



o8 .

10.  Saromma M., aged 39 years, D/o Hamza,
Mariyathoda House, Agatti.

1. Ashraf A K., aged 42 years, S/o Ahamed M.,
“Achan Kuttiyoda House, Agatti.

12, Abdul Razzak R., aged 33 years, S/o Hamza U,
Roullammada House, Agatti.

13.  Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. : “Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus

. The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

2. Director of Panchayats,
Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

Director of Education,

Directorate of Education,

Administration of the Umon T emLOIy of Lakshadwecp,
Kavaralti-682555.

(OS]

4. Village (Dweep) Panchayat,
Agatti Island represented by
its Excecutivc Officer-682554. Respondents

(By Advocalc Sn S. Radhakrishnan )
67. OA 44‘4//2013
/\boosélih, Slo Rdshc‘c‘d Koia,
Padalapura, Kiltan Island. -
Union Territory of Lakshadwecp, Pm 682558 Applicant
(By Advocate: Sri Shabu Sreedharan)
Versus
L Union Territory of lLakshadweep reprcsenled

by the Administrator,
Kavaratti Island. Pin- 682555.

IS



2. The Director of Panchayat,
Union Territory of Lakshadweep, |
Kavaratti Island. Pin- 682555.

The Chairperson,

Village (Dweep) Panchayat

KiltanIsland.

Union Territory of | akshadweep, Pin-682558.

LI

4. The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island. »
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,
Electrical Sub Division, Kiltan lsland
Union Territory of Lakshadweep
Pin-682558. = : Respondents

(By Advoclartc_a': Sri S”.:Y‘Radhakrishnan (Rl_, 2,4& %))
68. QA 453/2013

I Hameed K., S/o Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island. a
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,
Union Territory of lLakshadweep.
Working as Casual labourer in
Ldkshadweep Building Development Board, Kiltan.

lfIlsmlnoor, 5/0 Moharmmed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,

Union Territory of Lakshadweep.

Working as Casual labourer in

Lakshadwcep Building Developmcnl Board, Kiltan.

(W]

4. Ponkutti, S/o Pookoya, aged 48 years,
Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourerin
Lakshadwccp Building Development Board, : .
Kx]lan Applicants

f..
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(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

| The /-\cfiministralor,
Union Territory of Lakshadweep.

2. - The Chairperson,
Village (Dweep) Panchayat, Kiltan.
3. Secretary,
Lakshadweep Building Development Board,

Kavaratti.

4. Director of Panchayat,

Department of Panchayat, Kavaratti. ' Respondents

(By Advocate: Mr. S. Radhakrishnan (R1, 3 to 4))

69. 0O.A No. 488/2013

Salmath )

D/o. Sayed Koya -

Madapally House

Chetlat Island. Applicant

(By Advocate Mr. KB Gangesh)
Versus

L. The /\'c‘jminiStrator,
] Adminjstration of the Union Territory
ofl,.,al<"§hadw§’ep, Kavaratti — 682 555.

2. The Director (Services)
Administration of the Union Territory
of l.akshadweep (Secretariat),
Kavarafti — 682 555. -

o

Department of Science and Technology
Union Territory of Lakshadweep,
Kavarathi — 682 555.

Represented by its Director.

(By AdvocaLch $. Radhakrishnan)

70. QA 492/20613

Respondents



tol

K. Bushra-B‘é@gum, W/o Hakeem,

Aged 27 yeats, Casual Labour,

. Office of the Veterinary Assistant Surgeon,
‘Animal Husbandry Unit, Amini.

Lakshadweep-682 552.

(By Advocate: Sri V.B. I—Iai*inarayan)

Versus

Union of India rep. By

the Administrator, A
Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555.

The Director of Panchayat,
Department of Panchayat,

- Union Territory. of Lakshadweep,
- Kavaratti Island- Pin- 6825535.

The Veterinary Assistant Surgeon,

* Animal Husbandry Unit, Amini.

Union Territory of Lakshadweep-682 552.

The Chairrperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71.

1.

OA 491}9/20‘13

Rahmath Beegum Keelakunnikkam,

‘W/o. Mohammed B.K,

Data Entry Operator (MGNREGA),
Sub-Divisional Office,

Kadamat Island,

Union Territory of Lakshadweep.

Residing at Keelakunnikkam House,

Kadamat Island

Union Territory of Lakshadweep, PIN — 682 556.

Moharfimed Shafi Qraishi Malika,

S/o. M. Sayedali,

Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)

_ Kadamath Island, Union Territory of Lakshadweep,

Residing at Malika House,
Kadamat Island, '

Applicant

Respondents




Union Territory of Lakshadweep, PIN — 682 556 .

(By Advocate Mrs. Sreedevi Kylasanath)

(OS]

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee Act,
Office of the Programme Officer,

National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(By Advocate Mr. % Radhakrishnan)

72.

OA 507/2003

Muthu Koya K

Casual-Labour, Street Light Maintenance

Vlllage Dweep Panchayath, Amini Island

Union Territory of Lakshadweep

Permanent address : Kunninamel House

'Amm1 Island, Union Temtory of Lakshadweep
Pin — 682, 552 '

(By A'd’v‘ocate"; MHCQ Swamy)

3.

Versus

Union ‘erritory of Lakshadweep
Lakshadweep Administration
Kavara(ti — 682 555

The Executive Engineer
(Department of Electricity)
Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

The Seci'etary (Panchayats)

~ (Directorate of Panchayats)

Applicants

Respondents

Applicant
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Administration of the Union Territory of Lakshadweep .
Kavaratti — 682 555

The Chairperson

Village Dweep Panchayat

Amini Island,

Union Icmt(ny of Lakshadweep — 682 552

The Assistant Engineer (Ele)

Electrical Sub Division

Union Territory of Lakshadweep

Amini Island — 682 552

The Director

(Directorate of Panchayats)

Administration of the Union lemtory of Lakshadweep

Kavaratti — 682 555 : e .~ Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73.

O.A No. 509/2013

FM’dlCChd Beegum K.C.

D/o. Indeen Kandilath
Kaval (,hctta House, Androth.

Shahida Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

Subaida M.
D/o. Kidave UK ‘
Makket House, Androth.

Aysha: ?ceg:um P.V.K
D/o. Yakoob P.K
Puthiya:] Pemﬂmvell Kad -
Andlolh

Rahmath Beegum _1< ’§- |
D/o. Hamzakoya P.P,
Kunhali House, Androth.

Thahira L.

D/o. Seethi Nallal
[.avanakal House
Androth.

Subai(iia A.
D/o. Sdyed Mohammed M.



10.

Aliyathara House, Androth.

Fathimathu Suhurabi P.V.K-
D/o. Majeed P.V.K
Pentanipeli Kad, Androth.

Siyad l,%_.]:ian L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

Haseena Beegum C.P.]

D/o. Abdulla M.P

Chemmachery Puthiya Illam House
Androth.

Habsabii‘P.U.P'
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

N

versus

The Administrator,
Administration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

Direct@rate of Industries ’

Union Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Coir Supervisor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. §. Radhakrishnan)

74,

OA 510/2013

Haseena:{@ Haseenabi Therakkal

4 House, Kadamath

ak f¥y Operator

Villagfc;’j_fjweep Panchayath, Kadamath

(By Advocaté": Mr.R.Sreeraj) -

Applicants

Respondents

Applicant



N

[£1) ) '
Versus. ..
The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,

Village (Dweep) Panchayath
Kadamat -- 682 556

The Chairperson
Village (Dweep) Panchayath
Kadaimat —682.556 :

The District Programme Coordinator

MGOGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and

Programme Officer MGNREGA S
Kadamat - 682550 ¢ Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

OA 557/2013

K.V.Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan o

IK.P.Dawood -

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

[Kiltan o ' ' Applicants

(By Advocate: Mr.R.Sreeraj)

2.

- Versus
The Administrator
Union Territory of Lakshadweep

Kavaratti — 682 555

The Director of Panchayath
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Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Executive Officer, .
Village (Dweep) Panchayath
Kiltan — 682 558

4, The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558
5. The Principal
Government Senior Secondary School
Kiltan — 682 558
(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76. OA 566/2013

L baﬁyath S
- Cook, Government High School
Kadamath
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

2. P.P.Ismail
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

3. M.P.Attakoya
Cook, Government J.B. School
Kadamath

Residing at Kalllyammakada
Kadamath [sland

4 K.K.Khalid

Cook, Government J. B School
Kadamath

Residing at Biriyommada
Kadamath Island

5. P.Amanulla
Cook, Government J.B.School
Kadamath
Residing at Kunnumpura
Kadamath Island

Respondents
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6.  Ummer P.P.I B
Cook, Government J.B.School
Kadamath 3
Residing at Alikothapura
Kadamath Island

7. Hidayathulla P |
Cook, Government J.B. SChOOI
Kadamath
Resxdmg at Kadamath Island

8. Muhammed Shafi P.P »
Cook, Government S.B. School
Kadamath
Residing at Kadamath Island

9. Pookunhikoya P.P
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath ¥ V
Residing at Puthiyapura | .
Kadamath [sland :

10.  Abdullakoya B.M
Watch and Ward
Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island

11.  JaferP
Driver, Jawaharlal Nehru Semor Secondary .School
Kadamath ’
Residing at Pupathada :
Kadamath Island E ‘ Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus
1. The Admlmstrator
Union Territory of Lakshadweep
Kavaratti — 682 555
2. Director of Panchayath
Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Head Master
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Government J B School
Kadamath — 682 556

The Principal
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556

(By. Advocate: Mr.S.Radhakrishnan )

77.

OA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School

Kadamath Island

(By Advocate: Mr.P.V.Mohanan)

I

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayéth
Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

The Principal _

Respondents

Applicant

Government Jawaharlal Néhru Senior Secondary School

[Cadamath Island 682 556

(By Advocate: Mr.S.Radhakrishnan)

78.

I

QA 580/2013

Yacoob
Kathathe Chetta House, Kgdmat.

Vahida 2
Marikilam House, Kavaratti.

Habusa
Alachapada, Kavaratti.

Yacoob :
Kaladi I-{ouse,.Kavaratti.

Respondents



19.

20.

109

Muhammed Salih
Aynepura House, KavarattiL

Fareeda Beegam
Molokepura House, Kaveu att1

Saleem 4
Pallicham House, Kavaxattl

Bamban
Nambicham House, Kavarat‘u

Sayed Abdullakoya

Chendipura House, Kavarattl

- Nafeesathbi-

Poodiyam House, Kavarattl

Jamaliyath
Thirinipura House, Kava1ratt1

Fazeela Beegum
‘Kannipura House; Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan

Athnachammada House, Kavaratti,

Jaffer
Marikilam House, Kavarattl

-~ Amanulla,

Mela [llam'House, Kavaratti.

M
!

-Sirajudheen |
Molckepura House, Kavaratti.

Hiyasudheen

Chamayathapura House, Kavarattl

Fathahudeen

Muneer

- Kadapurathaba House, Kavaratti. .

“Kuttipapepura House, Kavaratti.
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21, Ashik
Puthiya Alikom House, Kavaratti.

22.  Muhammed Musthafa,
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti.

24.  Jamhar Hussain
Beeranthoda House, Kavalam

25. Muhsin ‘
Beeranthoda House, Kavaratti. -

26.  Rauf |
Chettipura House, Kavaratti.

27. Hazarath
Chungam House, Kavaratti

28.  Khalid ,
Thottathapura House, Kavaratti Applicants

(By Advocate: Mr.K.B.Gangesh)
Versus

I The Administrator
Administration of Union Territory of Lakshadweep :
Kavaratti — 682 555

2. Director ofPanchayath _
Department of Panchayath
Administration of Union‘Territory of Lakshadweep
Kavaratti — 682 555

Director of Agriculture i’
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 - %

wo

4. Director of Animal Husbandry
- Department of Animal Husbandry
Administration of Union:Territory of Lakshadweep
Kavaratti — 682 555

5. Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,



P,

P

Pin — 682554 o ' Respondents

(By Advocate: Mr.S.Radhakrishndn)

79.

1.

OA 582/2013

Rasheed Koya

Multi Task Employee
Public Library, Kilthan
Residing at Kilthan

Smt.Sulfabeegum

Cook, G.H.S Kadmat

Residing at Melachetta Haijumakudi

Kadamath Island Applicants

(By Advocate: Mr.P.V.Méhanah)

L

Versus

The Administrator RIES
Union Territory of Lakshadweep

.Kavaratti — 682 555.

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Library and Information Assistant
Office of Library and Information Assistant :
Public Library, Kilthan Isfand 682 557 Respondents

(By Advocate: Mr.S.Radhakrishnan)

80.

OA 601/2013

Rasheed Koya S.V., S/o. Abdulla Koya P.S.,
Shaiknaveed (H), Kiltan Island PO,
Union Territory of Lakshadweep, Pin -682 555. Applicant

(By Advocate: Mr. Shabu Sreedharan)

1.

2.

Versus

Union Territory of Lakshadweep, represented by the
Administrator, Kavaratti:Island, Pin — 682 555.

The Director of Panchayét’hﬁ, Union Territory of Lakshadweep,



Kavaratti Island, Pin — 682 555.

The Chairperson, Village .(D'\:)veep) Panchayath,
Kiltan Island, Union Territory of Lakshadweep,
Pin — 682 558.

The Executive Officer, Village (Dweep) Panchayath,
Kiltan Island, Union Territory of Lakshadweep, Pin — 682 558.

The Library and Information Assistant, Public Library,
Kiltan Island, Union Territory of Lakshadweep,
Pin — 682 558. . o Respondents

[By Advocate: Sri S. Radhakrishnan (R1, 2,4 & 5)]

§1.

OA 634/2013

Malikdeenar, aged 21 yeas, S/o. Hamzath,
Sara Manzil House, Agatti. Applicant

(By Advocate: Sri K.B. Gangesh)

(N

(WS

Versus

The Administrator,

Administration of the Union. 1 erritory of Lakshadweep,
Kavaratti-682 555.

Director of Panchayats, -
Department of Panchayats
Administration of Union Teritory of Lakshadweep,

Kavaratti — 682 555.

Department of Education, Administration of the
Union Territory of Lakshadweep, Kavaratti,
represented by its Director = 682 555.

Village (Dweep) Panchayat,
Agatti Island, represented by its Executive Officer,
682 554. o Respondents

(By Advocate: Sri S. Radhakrishnan)

82.

.

o

OA 635/2013

Fathahudheen K.P., aged 40 years, S/o0. Sayed Muhammed Koya,
Kattampalli House, Agatti.

.Younis, aged 31 years, S/o. Abdulla, Mariyathoda House,



(U}
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Agatti. -

i el -
.M. Shahida, aged 40 yeaers, D/o Kasmi, Kuttlyam
Mukriyoda House, Agatti. -

- K.M. Amina, aged 46 years,,D/o Abdul Rahman,

Kuttiyam Mukriyoda Housq, Agat‘u ~ Applicants

(By Advocate: Sri K.B. Gangesh)

‘ .Versus

"""""

Kavaratti-682 555.

Director of Health Sex'vice:si;f N
Directorate of Health Services,
Kavaratti —682 555. -

Medical Officer in char ge
Community Health Centre, Agattl 682 553.

Medical Otficer in Charge Ré;zv Ganohi Speciaity Hospital,
Agattl 682 553 !» !

Village (Dweep) Panchayat Agattl [sland, represented by its
Executive Officer, 682 553. : Respondents

\ i ;:.,.'

(By Advocate: Sri S. Radhakrlshnan) |

83.

0A 7912013 - :y-.» T

Farceda Beegum M.I, Meppadalllam :
Apgatti | sland , . Applicant

! i l |'1'

(By Advocate Sri K.B. Gangesh)

Versus
The Administrator, -
Administration of the Uniork Temtory of Lakshadweep,
Kavaratti-682 5535, '

'Director of Panchayats, 7 " i

Department of Panchayats,
Administration of Union l"emtory of Lakshadweep,
Kavaratti — 682 554. e



3. Project Manager, DesicCaté__él Coconut Powder Unit,
Lakshadweep Development: Corporation Ltd.,
Agatti, Kavaratti — 682 554* |

4. The Deputy Director (Admn. ) Lakshadweep Development
Corporation, Kavaratti — 682 554 '

5. Village (Dweep) PelnchayatlI : ]

Agatti Island, represented by. its Executlve Officer,

682 553. o Respondents
(By Advocate: Sri S. Radhakrishnj'aﬁj 3

84. OA 822/2013

B.P. Navas, Aged 27 years, S/o. KasmlM P.,
Vahyd pura House, Kilthan Island P. O
U.T. qushadweep L Applicant

(By Advocate: Sri P.V, Mohanah‘:):‘:,
ranan)
" Versus’

. The Administrator,
UT of Lakshadweep, o
Kavaratti-682 555. R

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555 ' ~

3. The Prmcxpal Govemment nghel Secondary School, v
Kilthan Island — 682 556. Respondents

{ By MAdwvecale: : Skl S RéJL*(‘(M‘S[\”W\D

85. OA 880/2013

Muthukoya N. P . f}f :
Nalakapura, Kiltan Island’ , ' :
U non Territory ofLakshadv(/‘eep 682 558 Applicant

(By Advocate: Mr.Shabu Sreedharan)
Versus ,
|, Union Terr itory of L. akshadweep represemed

by the Administrator
Kavaratti Island 682 555"



(By Advocate Mr.S. Radhakrlshnan)

86.

‘Director of Panchayath‘

Union Territory of Lakshadwecp
Kavaratti Island — 682 555

- The Senior Admmlstratlve Ofﬁcer

Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 . 555 g

The Prmc1pal o y
Government  Senior Secendary School
District Panchayat, Kiltan'Island

Union Territory of Lakshadweep 682 558 Respondents

-l
OA 898/2013

K.C.Abdul Khader 5

Kulikaraya Chetta Hous 2

Chetlat Island o

Union Territory of Lakshadweep 682 554 Applicant
| i

(By Advocate: Mr.S. Rddhakrlshnan)

Union Territory of L akshadweep represented
by the Administrator, .1t
Kavaratti Island — 682 5“55 SE

The Director of Pdncha)}é%h
Union Territory of Lakshadweep
Kavaratti Island — 682 555

The Senior Admlmstrdtlve Ofﬁcer

Education (District Panchayath)

Union Territory of L akshadweep

Kavaratti [sland - 682 5551'

The Principal "f}’f?iii-‘il:‘i"" b

Government Senior Secondary School

District Panchayat, Chetlat: Island -

Union Territory of L. akshadweep 682 554 Respondents

c1|

‘)a‘.
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87. - OA 904/2013 st
Kadeeja C.P
Cheriyapurakad _—
Kalpeni Island o ‘ Applicant

(By Advocate: Mr.K.B.Gangesh). |
Versus :.::«

I The Administrator N
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

2. Sub Divisional Officer -

' Office of Sub Divisional Officer
Kalpeni Island - 682 554 '

3. The Director (Rural developr'flféﬁtj).'*:
Department of Rural Development’

Administration of the Union Territ(_jry
of Lakshadweep, Kavaratti ~682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)ﬂ | :.

88.  0A 905/2013

I Abdul Khader C. N
Chekkiriyammada House * '
Agatti Island '

2. Bugar Jamhar T.P

Theklapura House R
Agatti Island Applicants

(By Advocate: Mr.K.B.Géngesh)

Versus

R The Administrator RN
Administration of the UnioniT_e_hf‘itQ’ry of Lakshadweep
Kavaratti [sland - 682 555 i

2. Director of Panchayaths L
Department of Panchayaths ... « "
Administration of the Union Territory of Lakshadweep
Kavaratti Island - 682'555 """




(By Advocate: Mr.S.Radhakrishnan) -

89.

1.

v

Project Manager :
Desiccated Coconut Powder Unit

Lakshadweep Development Corporation Limited

Agatti, Kavaratti — 682 555

The Deputy Director (Admn)

Lakshadweep Development Corporatlon

Kavaratti — 682 555
Village (Dweep) Panchayath

Agatti Island represented by its
Executive Officer - 682 553

OA 939/2013

Safiyullah K.C.
Kuttiyachada House
Kalpeni Island

Saifulla M.1 | 4 ‘ o

Melaillam House T

KalpeniIsland - J 4,
l

Kunhikoya M.V TR
Mathil Valiyammada House ‘
Kalpeni Island ;,!.q o

52

Kidave K.O G
Kakkachiyoda House " .
Kalpeni House 35;_;5'; Fn

(By Advocate: Mr.K.B.Gangesh) ‘

I

Versus

The Admlmstrator

Administration of the Union Temtory of Lakshadweep

Kavaratti Island — 682 555

Director ofPanchayaths : H
Department of Panchayaths - -

Administration of the Union 1 emtory of Lakshadweep

Kavaratti Island — 682 5515

Lakshadweep Bulldmg Development Board

Union Territory of Lakshadweep

Kavaratti represented by its Secretary — 682 555

Respondents

Applicants
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The Technical Officer

Lakshadweep Building Developfnent Board
‘Kalpeni Island — 682 553 "v :

Village (Dweep) Panchayath
Kalpeni Island represented by its
Executive Officer - 682 553 : Respondents

(By Advocate: Mr.S.Radhakrishhan)

90.

l.

(By Advocate: Mr.K.B.Gangesh);

-0A 942/2013 | |

Iy

Mohammed Ashik ' ;!
Palliyat House
Androth Island

Abdul Latheef
Karakunnel House
Androth Island {
Mohammed Ubaidulla® !
Chodath House !
Androth Island !_

Mohammed Fathahulla .
Karachetta House '

Androth Island Applicants

Versus

The Administrator
Administration of the Umo Temtory of Lakshadweep
Kavaratti Island — 682»555
Director of Panchayaths
Department of Panchayath
Administration of the Unio
Kavaratti Island - 682 555

—);;V’iTT_’i‘f'_TT"_:I oI I

Territory of Lakshadweep

Lakshadweep Building Development Board
Union Territory of Lakshadweep

Kavaratti represented by 1t,s“ Secretary — 682 555

TN T

The Technical Officer éfl

Lakshadweep Building De!vlielopment Board
Androth Island ~ 682 554 ;[
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5. Village (Dweep) Panchayath
*Androth [sland represented by its ‘
Executive Officer -.682 554 Respondents
(By Advocate: Mr.S.Radhakrishnan)

91. OA 952/2013

I Abdul Salam N.P
Casual Labourer
Power House, Kalpeni
Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

2. C.K.Attakoya |
Casual Labourer
Power House, Kalpeni
Residing at Chakakeel House
Kalpeni, Union Territory of Lakshadweep

3. P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

- Kalpeni, Union Territory of Lakshadweep

4. Hamza Koya P
Casual Labourer
Power House, Kalpeni
Residing at Pallath House
Kalpeni Applicants

(By Advocate: Mr.Hariraj M.R)
Versus

l. Union of India represented by the Secretary
to Government of India
- Ministry of Home Affairs
New Delhi — 110 001

2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

3..  Executive Enginleer
' Department of Electricity _
Kavaratti, Union Territory of Lakshadweep
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4. Junior Engineer,
Electrical Section, Kalpeni _
Union Territory of Lakshadweep

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. - OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep -

(By Advocate: Mr.P.V.Mohanan)
Versus
1. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555 ‘

2. Director (Rural Development)

Department of Rural Development
Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

3. Director of Panchayath
Department of Panchayath

Administration of Union Territdry of Lakshadweep

Kavaratti — 682 555
(By Advocate: Mr.S.Radhakrishnan)

93. 0OA 1202/2013

. Akathar Ahammed K.K
Internal Inspector .
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island ,
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector _
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of Lakshadweep

e gt Sty Aage e g D
R Bt el |/,

Respondents

Applicant

Respondents
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Fareeda Beegum P.V -
Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House

Kalpem [sland
Union*Territory of Lakshadweep

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator -

Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavarattl — 682 555

Agricultural Ofﬁeer .
District Panchayath (Agriculture)
Kalpeni Island — 682 557

Chief Executive Officer
District Panchayath
Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

94.

0.A No. 1225/2013

C.P. Showkathali,.

S/o. Mohamme( Koya

Casual Labour, Electrical Section,
Kalpeni.

Residing at Chemmanam Pally House
Kalpeni

(By Advocate: Mr. Hariraj M.R)

Versus

Ihe Umon of India
Represented by the Secretary to
Govérnment of India,

Ministry of Home Affairs

New Delhi — 110 001.

Applicants

- Respondents

Applicant
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2. The Administrator
Union Territory of Lakshadweep
- Kavaratti — 682 555.

Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

(O8]

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the f_‘ollowing common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice'A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various.
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others; such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employces were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayaté. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are. not
being regularized even though they have been working for years logether, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue ol a direction Lo the respondents to regularize their services. In the case of a
few others who ha;//e be&n retrenched on completion of the period of engagement,

the prayer is for issue% dircction to re-engage them.
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3. The short question that arises for consideration in all these Original
Applications is whether the. applicants are entitled to get their services

regularized.

4. It has been noticed already that in majority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the

Administration has taken a preliminary objection that this Tribunal has no

Jjurisdiction to entertain those cases in view of the judgment rendered by a

Division Bench of the Kerala Highv Court in Adm[ﬁl'Sl//‘CZIOF and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized‘\since they were admittedly engaged on casual/daily wagé basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In _the other batch of cases in which the applicants have been

engaged by the Administration in various departments under it, the

“contention raised by the respondents is that their engagement being of

casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-
I Secretary, State of Karnataka & Others Vs. Umadevi and Others -

(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.



3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010)4 SCC 179,

4. Official Liguidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T..Thimmiah — (1972) 1 SCC 409.
6. Jeemon V.R. Vs. Siate of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212, 266, 268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. Inthe above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, - Industries, . Environment & Forests,  Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measuresl etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Parichayat - have been
‘working as casual employees-for more than' 10 years and quite anumber Qf

them have 8 to 10 years of service to their credit, 1f not more. -

8 It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergbne.’However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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® has been going on in the Union Territory for the last two decades or more.

These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it i}s a case of Hobson's ghoiée for them. It is on record that a
large number of such casual efnployees had épproached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact gbsorbgd. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment bn the subjc!’zct of
“irregular” or “illegal” appointmenfs in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanem continuance of temp',ofary/co_ntractual/casual/daily-wage or
adhoc- employees appointed/recruited and continued for long in public

employment dehors the constitutional scheme of public employment. The

- Apex Court exhorted all the High Cburts not to issue directions for

absorption or regularization unless .the recruitment. itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It wa‘s E;urther
observed that it would be erroneous to merely consider equity for a héndful
of people who have approached the Court with a claim, while ignoring
equity for the teeming milliohs seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointménts éf duiy qualified persons against
duly sanctioned vacant posts, the Ap,ieX Court, after referring to those
employees who have continued to Work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in vthe light of the principles setii;ed by
the Apex Court in the cases in S.V-.Nafayanappa —~ AIR 1967 SC 1071,
R.N.Nanjundappa - (1972) 1 SCC 409 &‘ B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.
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10. A three judge Bench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11.  In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex ﬂCourt had

~ held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
four corners of - the delegated power by the authority
concerned."

12, In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court h,'e;‘li{'d that initiél appointments of the appellants were made in gross
violation""ﬁ of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court expressed the hope that the plight of the appellants would
also be taken into account by the administration and consider the

desirability of relaxing the age-limit provided in the Rules.



any data as regards the actu_él 're!‘quire‘mént of employees in various
departme;n_tsf under them. "It'hés\ been noti‘ced that in some of the
departments, the casual employeesvhave been working apparently against
regular posts for years together;, Why is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for t;he respondents has shgmitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together

without any prospect of being regularized or absorbed, are being kept on

tenterhooks like this ? The Very fact that these people have been allowed

to continue on those posts for years together will show that such posts are

“not of casual nature. We do not propose to deal with the above aspect any

further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,

to say the least.

Panchayath Cases
18. In the other bunch of 80 Original Applications, in which the

applicafnts' "%have been engaged by Village (Dweep) Panchayats or District
Panchayat,' the main contention raised by the learned éounsel for the
Administration is that this Tribunai has no jurisdiétion to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19.- In the above case, §.some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approache';dvthis Tribunal, aggrieve'd by the failure of the Union of India
and the Lékshadweep Administration in granting them temporary status

under the Scheme'vf'or Tén_iporary Status & Regularization introduced by

the Union- of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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13. In Nanjundappa (Supra), the Apex Court had held thus:-

~[f the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannol be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14, We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is that  the ‘authorities concémed, be it the Lakshadweep
Administration or the Village (Dweep) Panchayats/Distriét Panchayats,
have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or slightly .less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employeeé who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applicaﬁons have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but
still it appears that many of th‘em have been allowed to continue. Many of

them have been engaged in one séheme dr tfle other sponsored by the |
Central Government or in some such other schemes or programmes floated
by the Administration on its own by utilizing the funds available with it.

The Administration or Village (Dweep) Panchayats have not come out with
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to the local residents of Agath1 Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM

Grant-in-Aid was provided to meet the additional expendlture a

-iél"w

Society used to manage the Scheme. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panehayat from the fund available with it.
After cbnsidering the claim of the casual labourers, the Tribunal issued the
following among other directions:-

a) The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively 0 the Panchayats for granting
temporary status to casual labourers as per the parameters of the
scheme

b) The first respondent, i.e. the Union of India in the Ministry of .
Personnel, Public Grievances and Pension would ensure thal
“appropriate legal and technical formalities- are completed and the
Scheme is made applicable expeditiously. ‘

c) From the date of issue of these orders and until the Lakshadweep
" Administration prescribes the scheme to the Panchayats for
regularization of eligible casual workers, no regular appointments
- would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularzzatlon of the casual wor/(ers under the Scheme

(d) No casual workers* including the applicants, who are in the
service of the Panchayals on the date of issue of these orders would -
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

A

20. The Division Bench of the High Court while allowing the Writ
Petition filed by the Administration noticed that another Bench of this
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Tribunal in Orlgmal Apphcatlons No 1297 & 218 of 1998 had rejected an

identical relief claimed by some other casual labourers holding thus:-

21,
Court in O.P.No.28776/2001.

"We have carefully perised the pleadings and other materials on
record. We have also given our anxious consideration to the. rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The

‘Chairpersons of the respective Island Council might have with or

without proper authority from the Councils issued what  are
purported 10 be appoiniment orders and the subsequent- service
certificates. We have good reason 1o reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration................ )

- In the case on hand the applzcants were not employed agamst
any posts sanctioned by the administration and that would make all

the difference. The Island Council or the Chairpersons, as the case

may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient to give employment 10 them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons.................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
10 those sanctioned ‘by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Admzmstrallon 10
prevent misapplication of funds granted to the V111age/Dmtr1cl
Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate, "

The above decision was confirmed by a Division Bench of the High

Still later, OA No.1008/1997 and OA

No.571/1998 were also dismissed by a common order following the

decision mentioned supra’f This order was also confirmed by the High
Court in 0.P.No,35164/2001.
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22, After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchaye;f [t was further observed that fhe question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no

hesitation to hold that the Tribunal has committed a grave error in

giving direction lo - Lakshadweep Administration to adopt the

Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it

prospectively to the Panchayats for granting temporary status to

casual labourers. The direction given to the Panchayat not to effect

any appointments till the Lakshadweep Administration frames

Scheme, is illegal and do not fall within the jurisdiction of the

Tribunal. Further direction given to the Panchayat that no casual

workers would be retrenched on the face of availability of work falls

within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in O4 820 of 2001 stands set aside."

23. In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the
Panchayats are represented by their Chairperéons and not by the Executive"
Officers. o

24. There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equationé of power have changed after the last Panchayat elections. Some

of the orders of appointments were cancelled by the successor Committee

“in office of these Panchayats. More importantly, fresh engagements are

being made  on  political basis and  some = of the

disengagements/retrenchments also have political colours.
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25.  In OA 300/2013, the Chairpersq}l of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the abbve case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panéha.ya'tsf are vested with powers and authority to
function as institutions of local self governance. The learned couﬁsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26.  Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself:has

appeared for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the .Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various works like road

construction/repair/maintenance, ~ water supp>1y, drainage, local

Py
B o]
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power toﬂregularize or absorb casual
workers, especially after: the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been notiéed that
going ‘by the decision in Naderkoya (Supra), this Tribunal has no
jurisdiction touentertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28, Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has .rbaised a further contention that the casual labourers who have been
working for more than 240 days in a calender year are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further”contgn‘vde'd that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118 The learned_counsél points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29.  The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
conti}lue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-Pa_nchayat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 yearsAor less. Most of them are still continuing on the

basis of interim orders passed in these cases.
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When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

‘9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed, in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training.  Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill, some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job; which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under thé Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under -

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break: These may
include those who have been inducted with specific qualification
of matriculation/IT! and the like and also those who have been
inducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.

Y
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(d)  Those who come under the MGNRGS scheme

(e)  Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
. weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged ‘feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their deCIS/on communicated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have beén engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which would enable - those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter giving them a not/ce of two
Weeks before d/sengagement

- 13. In respect of (c), if the scheme under which' the. casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labouters
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and conf/rmat/on g/ven on the next date of
hear/ng -

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure A5 to A8 in OA
300/2013. Apparently, some attempt has been made to categorlze the
labourers group -wise as delineated in the above interim order. Thereafter
several employees were sought to be disengaged. Understandably, all these
employees Who faced the threat of disengagement have’approached this
Tribunal and those Original Applications are also included in this bunch pf

cases. It appears that the Administration has also sought to rely on the
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judgment of the Division Bench of the Kerala High Court in O.P'.((‘Z‘AT)
No.133/2012 and No.606/2012, contending, inter-alia, that its policy Jis to
give minimum employment to maximum people at least fer a few days in a
year. In this context the Administration has also referred to some of the
schemes. floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their serviees regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were so
engaged after undergoing regular selection proeess. In our view, the
Administration has been largely respphsible for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment .in the
mainland also. The predicament of the islanders is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if .they have continued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been workmg, on casual basis for the last 5 to 10 years | is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are'being made, It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of césual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain 6f the Administfation. ‘However, the Administration
shhll‘address “the issue relating to all these:émployees. who have been toiling
for years together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while: making

regular recruitment.

35, Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, S09 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made |
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Origimil Applications

are, therefore, dismissed.

37.  The interim ordets in force as on today shall remain extended till
April 4,2014, | o | |
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